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Fire has affected two mosques and
on other four or five mosques—a large
number of stones were thrown.

Sir, I have already given the required
clarification on the question raised by
Mr. Mariswamy.
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MR. DEPUTY CHAIRMAN: The
House sfands adjourned till 2-45 p.M.
today.

The House then adjourned
for lunch at ten minutes past
two of the clock.

The House reassembled after lunch at
forty-eight minutes past two of the clock,
Mr. Deputy Chairman in the Chair.

THE FINANCE BILL, 1974

THE MINISTER OF FINANCE
(SHRI Y. B, CHAVAN): Mr. Deputy
Chairman, Sir, I beg to move:

“That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial vyear
1974-75, as passed by the Lok Sabha,
be taken into consideration.”

Sir, in the last few weeks during
which the Budget has been before the
House, I have had the benefit of listen-
ing to Members both supporting the |
proposals outlined in it as well as those
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who have not agreed in all respects with
what has been contained in this Bill.
This, Sir, is inevitable in any democra-
tic set-up. No Budget, I venture to say,
can please all sections of the House. [
am, however, gratified at the general ac-
ceptance of the major proposals in the
Budget, be they in the realm of direct
taxation or jn the sphere of indirect
levies. During the course of the gene-
ral debate on Budget proposals, 1 have
had the opportunity of explaining our
basic objectives, the direction in which
we wish to travel in pursuit of these ob-
jectives and the specific_steps that we
wish to take to attain these goals.

Certain modifications to the proposals
contained in the Bill were formulated in
the light of the suggestions from various
quarters and these have been incorporat-
ed in the Bill as passed by the Lok
Sabha. I shall mainly confine my obser-
vajions to explaining the changes that
have been made in the provisions of the
Bill during its consideration in the Lok
Sabha.

In view of the critical shortage of
petroleum products, the Bill as introduc-
ed made a provision for the continuance
of development rebate for another year
in respect of coal-fired boilers and
machinery or plant for converting oil-
fired boilers into coal-fired boilers. With
a view to providing further incentive for
a change-over from oil to coal as a
source of energy, this tax concession has
been extended to other coal-fired equip-
ment, such as, furnaces, kilns, ovens and
the like. Further, having regard to the
consideration that industry may not be
in a position to obtain delivery of new
coal-fired boilers or other coal-fired
equipment within the deadline of last
June, 1975 originally proposed in the
Bill, the proposed tax concession is be-
ing extended for a further period of two
years. Accordingly, development rebate
will be available in respect of coal-fired’
equipment and machinery or plant for
converting oil-fired equipment into coal-
fired equipment installed before 1st
June, 1977.

As hon. Members are aware, the Bill
also seeks to extend the operation of de-
velopment rebate by one year In
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respect of other categories of machinery
or plant if the taxpayer had either pur-
chased the machinery or plant before 1st
December, 1973 or had entered into a
contract for the purchase of machinery
or plant prior to that date, Under the
provisions of the Bill, this concession
would not have been available in cases
where the machinery or plant is manu-
factured by an industrial undertaking
owned by the taxpayer himself. Smce
this would have resulted in hardship in
some cases, the provision in the Bill has
been amended to secure that machinery
or plant manufactured by a taxpayer in
his own undertaking will also qualify for
development rebate if satisfactory evi-
dence is produced to show that steps for
the manufacture of the machinery or
plant had been taken before 1st Decem-
ber, 1973.

Under the Income-tax Act, income de-
rived by Indian companies and resident
non-corporate taxpayers in considera-
tion ot providing technical know-how
and technical services to foreign enter-
prises is entitled to preferential tax treat-
ment. As one of the main objects of this
tax concession is to augment our fore-
ign exchange resources, the Bill seeks to
make a retrospective amendment to the
relevant provisions in the Income-tax
Act to secure that the concession will be
limited to only that part of the income
as is received in or brought into India
in accordance with the law regulat-
ing payments and dealings in foreign
exchange. Host countries sometimes
place restrictions on remittance of
funds by Indian taxpayers to India. Re-
mittance of the foreign income to India
may also get delayed due to other valid
reasons. In such cases, it will not be
possible for the taxpayer to remit the
foreign income to India before the com-
pletion of the assessment for the rele-
vant year by the Income-tax Officer. As
the denial of the tax concession in such
cases would have resulted in hardship to
the taxpayers, the relevant provisions in
the Bill have been amended to enable re-
ctification of the completed assessment
in such cases if the taxpayer proves that
the foreign income has subsequently
been brought into India., The Reserve
Bank of India sometimes permits the use
of foreign Income outside India. Income
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which is so used outside India can be re-
garded as having been constructively
brought into India. The relevant provi-
sions in the Bill, have, therefore, been
amended to secure that moneys utilised
outside India with the permission of the
Reserve Bank shall be deemed to have
been brought into India for the purposes
of the tax concessions. Drafting amend-
ments have also been made to secure
that these tax concessions will be avail-
able only in cases where the foreign in-
come is received in foreign currencies

which go to augment our foreign ex-
change resources.
Approved financial corporations en-

gaged in providing long-term finance for
industrial or agriculturaj development in
India are entitled to deduct, in the com-
putation of their taxable profits, an
amount up to 10 per cent of thelr in-
come carried to a special reserve account,
In cases where the paid-up capi-
tal of the corporation does not exceed
Rs. 3 crores, the deduction goes up to 25
per cent of the income. In order to en-
able Financial Corporations or Joint
Financial Corporations established under
the State Financiaj Corporations Act,
1951 to build up their financial resources
at an accelerated pace, the Bill seeks to
increase the existing limits on the deduct-
ible amount in the case of such Corpora-
tions from the existing levels to 40 per
cent of the income. The Bill has been
amended to extend the benefit of the
proposed concession to approved Finan-
cia] Corporations which, although not
established under the State Financial
Corporations Act, are deemed to be
Financial Corporations under that Act.

On the Cenfral Excise side, many of
the modifications made are intended to
give relief to the smaller manufacturers.
As a part of this approach, 1 have ex-
empted from duty aerated waters pro-
duced with the aid of power, where the
extent of power used by or on behalf
of a manufacturer in one or more facto-
ries does not exceed 10 horse-power.

I have fixed a lower effective rate of
80 paise per kilogram on waxed papers
and boards and polyethylene-coated
paper and boards manufactured out of
duty-paid base paper. This will help
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the small manufacturers of such varie-
ties of papers and boards who obtain
their supplies of base paper and board
from the market.

Similarly, 1 have extended an exemp-
tion based on quantity cleared in a finan-
cial year, so as to benefit the smaller
manufacturers of electrical stampings
and laminations, As a measure of relief

to the professional photographers who |

have been affected by the simultaneous
levy of excise duty on sensitised papers
and the increase in the prices announced
by two major manufacturers of such
papers, I have reduced the duty by 5 per
cent on all sensitised papers, including
diazotype papers and board.

1 have reduced the duty on Liberia
and Excelsia varieties of coffee from
Rs. 100 per quintal to Rs. 75 per quintal.

Keeping in view the need for lower-
ing the costs of processing of de-oiled
cakes which are exported and earn valu-
able foreign exchange, I have reduced
the effective rate of duty on hexane in-
tended for use in the manufacture of
solvent extracted vegetable non-essen-
tial oils to Rs. 1000 per kilolitre,. The
same concessional rate has been made
applicable to hexane intended for ex-
tracting fat from silk-work pupae.

These modifications have been given
effect to by issue of notifications, effective
from 1st May, 1974 and will involve a
revenue loss of the order of Rs, 120
lakhs in one full year,

The Budget of this year has a particular
significance in the sense that it also re-
presents our fiscal programme for the
first year of the Fifth Plan. The Budget
has been framed against the background
of an extraordinary combination of the
events both internal and international
which have cast their shadow on our
economic performance, The Budget re-
presents our resolve to pursue with stead-
fastness the goals of stepping up of the
rate of growth of the economy, enrich-
ment of life for the underprivileged sec-
tions of our population, and the attain-
ment of self-reliance, It is against this
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background of viewing the Budget as
part of our larger economic endeavours
that I commend to this House the Fin-

ance Bill for ill his approval.

The question was proposed.

3 PM.
DR. XK. MATHEW KURIAN
(Kerala): Sir, I rise to oppose the Fin-

ance Bill and also the various other poli-
cies reflected in the Finance Bill.

Sir, the Finance Bill, which incorpo-
rates the taxation measures of the Budget
for the year 1973-74, marks in my
opinion a further escalation in the policy
of surrender to various pressures exer-
cised by big monopoly capitalists and
landlords—a policy which is in tune with
the class character of the Government.

Sir, the Finance Bill, for instance, has
not touched the big corporate sector of
the industry. In fact, they have been
given further benefits and development
rebate for purchase of machinery has
been extended by one year to those who
have entered into contracts before Ist
December, 1973. Sir, the high income
groups have been given a bonanza by re-
ducing the maximum rate of income-tax
including surcharge from 97.75 per cent
to 77 per cent of the taxable income in
the highest slab. Sir, what has the Fin-
ance Minister offered to the ordinary
people? In fact, instead of reducing the
tax burden on the poor people—a bur-
den which has been rising ewery year
during the last two decades—, the Fin-
ance Minister has added insult to injury
by further increasing the tax burden on
poor people. For instance, we have
heavy excise duties on a large number
of commodities. Some studies on the
effects of these excise duties on commo-
dity prices have shown that the increase
in prices will be much larger than what
the Finance Minister and the Finance
Ministry expects it to be. In fact, infla-
tionary pressure on the economy will be
strengthened in a substantial manner. In
fact, Sir, the situatlon is very alarm-
ing because one of the recent studies on
the subject shows as the title ‘Galloping
Price-line’ which appeared in a report in
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the National Herald of New Delhi, dat-
ed May 1, 1974, hardly few days back.
It talks about galloping price line and it
has given details about differences in
prices of various essential commodities,

Sir, the Finance Bill and the policies
behind the Finance Bill have led this
cquntry on the verge of an alarming
price situation which can be termed only
in the language of the National Herald
as the galloping price line. The Gov-
ernment is, in fact, sitting on a volcanoe,
The situation is not only alarming but
we are on the verge of a catastrophe.

Sir, the present inflationary tendencies

will undermine the very economy in such !

a serious matter that it cannot be ex-
pressed in any other form than what I
have already done. Sir, let us look at
the type of taxes which they have im-
posed on the people. Punitive taxes in
the form of excise duties have been im-
posed on household goods of various
types. Post cards, inland letters aud
postal covers will cost more. Tax bur-
den has been increased in the case of
2oods such as paper, tobacco, cigarettes,
cotton cloth, glass and glassware, aerated
. waters, and so on. Government spokes-
men claim that the duty on industrial
products will not have an impact on
prices. This, I submit, Sir, is a myth
because, in fact, the excise duty hike on
industrial products will be shifted to the
ordinary consumers by the profit-hun-
gary industrialists, particularly the big
business. Sir, according to one estimate,
the excise duties on iron and steel,
cement, paper, plywood, dyestuffs, etc,
will raise the wholesale prices, according
to very conservative estimates, at least
by another ten per cent. Therefore, Mr.
Y. B. Chavan should take the responsibi-
lity for further aggravating the price
level by his fiscal measures. The Fin-
ance Minister today is a hero of private
enterprise, Sir, he is the hero because
private enterprise has welcomed his
Budget and the Finance Bill with glee.
(Interruptions) Sir, whether he wants it
or not, very often most of the heroes of
the world are very reluctant heroes. So
also Mr. Y. B. Chavan is a very reluct-
ant hero of big business. Sir, let us look
into the facts. The Bodget was welcom-
ed by private industry with cheerful glee
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—which according to financial experts is
a fairly adequate index of the moud
of big busincss. They reacted very ac-
curatety. Sir, according to the Financial
Express of Bombay dated 2nd March,
1974 industrial equities in the major
stock exchanges of this country surged
forward; that is the word used; indus-
trial equities surged forward reflecting
their favourable response to the Budget
proposals, Sir, the Financial Express
composite index rose by 5.68 in one
single day, possibly the biggest single
day increase in the last several years,
may be in the history of independent
India. Shri Chavan has rewarded Big
Business in a big way perhaps to recipro-
cate the fabulous help which they gave to
the Congress Party so generously during
the last elections, How else could one ex-
plain the extra enthuslasm with which
the Big Business and the Stock Ex-
changes which are the mirrors of private
industry behaved the way they did? The
Finance Bill symbolises another big leap
forward in the dangerous path of infla-
tionary tinancing and galloping prices as
I have already indicated. Sir, it will fu:-
ther worsen the already grave price situa-
tion. The price index which was 100 1n
1948 increased to something like 316
last year. On top of this in one single
year the price index showed an alarming
increase of about 25 per cent. This is
the official figure. But in fact I have
argued on several occasions in this House
that the wholesale price index and the
consumer price index are a hoax on the
people because they do not reflect the
actual market prices. Most of the prices
are calculated on the basis of controlled
prices which have no relevance to the
actual wholesale prices in the market.
Moreover the basket of commodities
selected for the index is unrealistic; the
basket of goods and the composltion m
weightage of these commodities have
no relevance to reality. Therefore if
you really make a revised estimate even
a rough estimate of the real index of
prices you will realise that compared to
the 20 to 25 per cent increase recorded
during the last one year by official dala
the price level which affects the people

has actually increased anywhere by 75
to 100 per cent, Therefore the inflation-
| ary rise in prices of most of the products
of mass consumption has resulted in a
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reduction in the purchasing power of the
people. According to the admission of
the Finance Minister himself the value
of the rupee was eroded was slashed
down by 19 per cent in one single year.
And on top of that we find that imme-
diately after the presentation of the
Budget the Government increased the
price of petrol and kerosene by 34 paise
and 15 paise respectively per litre,
Coaking gas price was also raised by
Rs. 1.02 per cylinder of 15 Kgs Gov-
ernment also raised the price of cloth by
30 per cent. We find that despite the
warning by Opposition Members des-
pite the warning by their own party
members on their side, Government s
still bent upon moving in the perilous
path of taking this country to the verge

of chaos. Presenting the Budget, Shri
Y. B. Chavan, the Finance Minister
said :

“I trust this Budget is one more step
in the direction of Government’s twin
policy objectives of a rapidly expand-
ing economy with socialist objectives.”

In fact, Sir, the budgetary policies pur-
sued by the Congress Government, re-
flected also in the recent Finance Bill,
Is neither helping the economic growth
with social justice nor movement to-
wards socialism. Let us take the case of
economic growth. During the decade
1951—61 the per capita income in India
rose only at the rate of 1.7 per cent
compound; in the last decade (hat is,
1961—71 the per capita income increased
only very marginally according to Gov-
ernment figures. In fact the growth of
per capita income declined by about half
of the earlier decade to 0.8 per cent. As
compared to 1951—61 in 1961—71 the
rate of growth of per capita income
actually declined. As a result the Eco-
nomic Survey for 1973-74 has admitted
that the national income had actually
fallen in 1972-73 compared to the previ-
ous year. [ quote from page 2 of the
Economic Survey for 1973-74:—

“Although no firm estimates of
national income are available beyond
1971-72 it is likely that in 1972-73
national income (at constant 1960-61
prices) showed a small decline.”
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In the light of such poor performance,
how can we take seriously the claim of

the Government? Then, it says:—

“In the current year i.e., 1973-74,.
however, ‘it is likely that the rate of
growth of national income will be:
about 6 per cent.”

This is the claim made in the Economic:
Survey, In the light of the abysmally
poor performance of the last two de-
cades how are we in the opposition to:
believe and the people in the country to-
believe the (Government’s claim of a 6
per cent rate of growth in the national
income? This is a pious wish which has
no basis in reality. If we take the Fourth
Plan as a whole we will find that the
average annual rate of growth of
national income is not likely to exceed.
3.5 per cent compared to ‘the original
target of 5.7 per cent. Therefore if we
take into account the rate of growth im:
the last two decades the trend in the
rate of growth and so on, we will find
that the claim made in the Economic
Survey which is an adjunct of the Fin-
ance Bill and the Budget documents and

_ the tall claim of the Fifth Plan are cleai-

ly meant to befool the people. Here I
need not discuss the soclal justice in de-
tail because the indices of economic
growth relating to social justice give a
very clear picture. Unemployment has
increased beyond bounds, Unemploy-
ment on the eve of the First Plan totalled
about 38 lakhs. It increased fo more
than 200 lakhs in 1970-71 and today,
despite lack of official statistics, we find
that unemployment has increased to such
an abysmal figure that all claims of so-
cial justice are really hollow.

Coming, again, to social justice, let us
look into the question of the per capita
income of some of the weaker sections.
of the community particularly the rural
population, The per capita income of
the rural people was about 27 per cent
of the per caplta income in the urban
areas in the First Plan. [t declined to
24 per cent in the Second Plan, to 2(¢
per cent in the Third Plan and to 18 per
cent during 1966—71. In fact, during the
entire two decades of planning, the per
capita income in the rura{ areas in rela-
tion to the per capita income of the
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urban people was continuously depressed
by the wrong economic policies pursued
by the Government, The economic poli-
cies and budgetary policies pursued by
the Congress Government have increased
the gap between the rural and the urban

populations. In fact, we have an io-
.creasing number of revolts in the
countryside. Agricultural labourers and

poor peasants, who are alienated conti-
nuously from land, are rising in revolt
against the wrong land reform policies
and inability to implement land -eforms
and so on. The poor peasants in the vil-
lages have been thrown into the ranks
of pauperised agricultural labour as
shown by the increase in the percentage
share of agricultural labour in the 1971
census as compared to the 1961 census.
It is clear that a large number of poor
peasants have been thrown into the
sphere of landless labour and this is
the indlcation very ciearly given by the
1971 census figures compared to the ear-
lier census figures. In the case of the in-
dustrial workers the claim of social jus-
tice is also hollow because while the net
output per worker increased by 4.95 per
cent in 1969 as compared to 1949,
wages adjusted for the rise in the cost
of living. increased only by 24.5 per cent.
Thus, the Increasing share of the wealth
created by the workers and the em-
ployees in this country has been amass.ed
by the capitalists, There is increasing
exploitation of the working class as
shown by the distribution of the value
addzd. And during the last two decades,
according to the Reserve Bank of India’s
figures, the share of wages and salarles
and value added has been declining at
the average rate of 1 per cent, while the
share which is taken over by the owners
of property in the form of profits, divi-
dends, interest and rent has been increas-
ing continously. How then does thq hon.
Minister claim that the Finance Bill 1
another step forward in the path of gt-
t of economic growth and social
justice? Neither economic growth nor
social justice is being offered by the
Finance Bill because of their fiscal and
monetary policies; on the contrary, we
find there is increasing exploitatlon. of
the people, increasing burden qf indirect
taxes on the people, and increasing
poverty, misery and degradation of a
vast number of the poor people of the

tainmen
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country. If you take the whole scheme
of fresh taxes proposed in the Finance
Bill for 1974-75 you will find that the
entire share comes from indlrect taxes.
Thus, the inequitous tax structure will
bpcome more inequitous. At the same
time, he has glven a substantial conces-
sion to the high income group. For in-
stance, in the case of those with incomes
of Rs. 5 lakhs, the tax relief given by
Shri Chavan is a bonanza to big business
people and other high income groups.
The tax concession given out of the re-
ductlon of the marginal income-tax in
the higher slab will amount to Rs. 83,447,
which has been given straightaway by
this Finance Bill. How can the Mem-
bers of Parliament reflecting the mood of
the people support such a retrograde,
conservative, pro-monopoly,  pro-land-
lord Finance Bill? Therefore, 1 beg tc
oppose this tooth and nail, If we com-
pare 1960-61 budget estimates with those
of 1974-75, the direct taxes as a percent-
age of the total tax revenue has decreas-
ed from 32.63 to 27.00. On the con-
trary, in the 1974-75 budget estimates,
the indirect taxes as a percentage of the
total tax revenue have increased to 73
from 67.37 in 1960-61. While the peo-
ple are suffering, while the railway wor-
kers, and the Central Government em-
ployees are demanding need-based mi-
nimum wages, bonus for all and so on,
the Government is frittering away the
resources in a number of ways. I am
not going into details as to how tax-eva-
sion black money, concessions given to
the big capitalists and so on are a big
leakage of real resources which other-
wise should have gone in for develop-
mental purposes for the people.

Sir, I only want to conclude by saying
that instead of changing their revenue,
fiscal and budgetary and economic poli-
cies, the Government has chosen, for
their own rteasons, to move in the path
of repression against the people. It is
no wonder that in recent years even the
highly-paid employees and officers, doc-
tors and engineers are on the war path
of struggle. In fact, even high income
people are finding it difficult to make
both ends meet, Instead of changing
that policy, we find that the Government
in the recent Budget has increased the
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expenditure on police and other repres-
sive organs of the Government, To give
only one instance and conclude, . .

MR. DEPUTY CHAIRMAN:
have taken much more time,

DR_, K. MATHEW KURIAN: 1
shall just conclude,

MR. DEPUTY CHAIRMAN : You
have been concluding for the last so
many minutes.

You

DR. K. MATHEW KURIAN: The
expenditure on the Central Police in
1950-51 was only Rs. 3 crores, But in
the Budget estimates of 1974-75 we find
that the expenditure on the Central
}’oh’ce is Rs. 156.05 crores, and if you
include the expenditure on capital ac-
count this will be Rs. 169.39 crores as
we find from the Demand for Grants
of the Ministry of Home Affairs (1974-
75, Demand No. 48 List No. 32). There-
fore, I oppose this Finance Bill with all
the vehemence at my command. 1 will
request the Finance Minister to see the
writing on the wall and change the
wrong policies on their part.

DR. M. R. VYAS (Maharashtra) :
Mr. Deputy Chairman, I rise to support
the Bill, and at the very outset T would
like to congratulate the Minister
Finance for presenting a Bill which un-
der the given circumstances meets the
equitable rights and responsibilities cast
upon the Government in a very square
manner.

Sir, the position that has been express-
ed during the earlier debate and in
the remarks made earlier by the pre-
vious speaker the emphasis is on the con-
stant rise of prices and the difficulties
of economic situation arising from such
a rise. However, in the last two Budgets
the Finance Bill has been the least res-
ponsible for the difficulties which have
arisen. In the earlier days the Opposi-
tion had mentioned that we had fre-
quently referred to the difficulties of
finance arising out of the conflict of
1971. But they do overlook in criticis-
ing that after that we had a very bad
year of 1972, Actually when the
Finance Minister presented his Bill last
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yvear he had expressed a fear that the
deficit may be ever larger than what he
had anticipated because the drought had
not ended and the impact of the various
pay scales were not vet known at that
time. Consequently we hope that at
the present stage the Finance Minister
has been able to see the end of a larger
deficit financing as would add to the
burden of increasing prices.

The gesture of increasing the limit
from Rs. 5,000 to Rs. 6,000 as the
Iowest limit of income tax is very wel-
come. But T personally think that it
would have been much better if the
limit had been still raised to Rs. 7,500
at least looking to the very high rate of
the increasing cost of living. I do hope
that though at the present juncture the
Finance Minister may not be able to ac-
cede to this wish, in his future proposal
he will bear in mind that it is worth-
while that the smaller strata of people
earning Rs. 6.000 or even Rs. 7.500 per
year their real income in terms of 1961
would be less than about Rs. 3,500. So
in view of this 1 would request that in
future considerations the limit mav be
raised from Rs. 6,000 to a limit of
Rs. 7,500 under the condition that the
rate of inflation will not be much highen
in which case we might have to jump
even to Rs. 10,000 if the present rate
of inflation continues.

The general emphasis in the Budget
has been more or less of a conservative
nature in the sense that the hon’ble
Finance Minister has taxed at the higher
level some of the common commodities
which come under the effect of taxation
every vear like cigarettes etc. But 1
think every vear the consumer is cheated
of a very large sum in all these matters
of common excise on goods, for
example, in matters of cigarette T find
that cigarettes begin to disappear from
the shops by the beginning of February
and they are sold at higher prices to the
customers. T certainly do not mind in
a socialist State if those who smoke
costlier brands pay 50 paise more per
packet in a month in this way. But 1
certainly feel that even the cheapest
cigarette becomes costlier by 5 to 10
paise one month ahead of the Budget.
Jt means millions of rupees are taken



249 The Finance
away from the pocket of the common
man without the Budget of the nation
profiting by it. I am sure there are ways
and means with the Excise Department
to stop this. 1 have discussed this mat-
ter with several officers and people con-
cerned, even with the manufacturers of
cigarettes. So I do hope that the hon.
Finance Minister, and particularly the
Excise Department, will find out ways
and means of stopping this direct loot
from the pocket of the common smoker
just four or five weeks before the Budget
is introduced because now more or less
every seller of cigarettes knows that the
next Budget will involve some taxation
on the cigarettes and so he can take a
safe bet on cornering a large amount of
cigarettes. The same thing applies to
many other common things which are
taxed regularly in the Budget.

The other point to which I would like
to draw the attention of the hon. Minis-
ter is that we have yet not tackled very
thoroughly the question of waste of
Indian money through smuggling, parti-
cularly the smuggling of gold. At pre-
sent we have certain measures called
Gold Control and other things, but 1
am afraid this Gold Control has led to
a larger loss of India’s revenue and
moneyv through a bigger extent amount
of smuggling of gold into this country
and, as a payment, a larger amount of
silver which has been flowing out of the
shores of this country for the last two
or three years. Why I am referring to
the question of gold is that unfortunate-
ly in the capitalist society or economy
that we have in this country—of course,
socialism is our aim but the economy re-
mains capitalist—gold has a very big
impact on the prices in general. The
price of gold in the last one year has
risen all over the world and we do refer
to it that prices the world over have
risen. But in the richer countries the
impact of the rise in prices on the in-
dividual is marginal because his con-
sumption of the day-to-day things is
much less in proportion to his income
while here in India we live almost on
the verge of minimum consumption
level and any rise in prices hits the
common man very hard. By ‘common
man’ I mean almost 80 per cent of the
people of this country. So, in any finan-

[8 MAY 1974]

!

!

|

Bill, 1974 250
cial measures that we adopt, I think we
should see to it that firstly, the import
of gold is regulated officially. I see no
reason why it should not be imported
regularly and consumed regularly under
control, instead of prohibiting it alto-
gether and allowing the import and ex-
port to flow through unofficial means.
Now if, anybody says that we shall have
to spend foreign exchange if we allow
import of gold, I would say that any-
way you are importing about Rs. 200
to Rs. 250 crores worth of gold and
you are paying 15 to 20 per cent to the
smuggler; and you are sending out
again silver and other valuable items
from this country, again paying 15 to
20 per cent to the smuggler. You have
not stopped smuggling. You have, in
fact, created a parallel economy.

SHRI BABUBHAI
(Maharashtra) :
officially.

M. CHINATI
Silver export is done
We earn foreign exchange.

DR. M. R, VYAS: Yes, my dear
friend. officially it is allowed. But them
there is unofficial export of silver which
I am talking of now. Unofficial export
of silver is still considerable and the
rise in the price of silver is very much
due to the unofficial export and smuggl-
ing out of this country of silver in
various forms. So, I would very much
like the Ministry of Finance to apply its
mind to root out this evil not by simply
prohibiting it because prohibition, as in
the case of liquor. has not served any
purpose. Tomorrow if vou say ‘let us
prohibit cigarette-smoking™—I am sure
the hon. Minister would not like it be-
cause he would Jose a lot of revenue—
it will not work. Similarly simply pro-
hibiting the import of gold into this
country will not work because our
people somehow have a feeling that the
only stable thing one can possess is
gold. So I would like the hon. Finance
Minister to give his attention to this
very vital question of import and sale of
gold in this country. The other matter
that 1 would like to point out is that
very often we talk of large amounts of
black money circulatnig in this country.
There is no secret about it. It is vir-
tually a parallel economy, as some
people say. But [ would like to know
what we have done to check this parallel
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‘economy or black money. Certain mea-
sures have now been incorporated in
the present Finance Bill. But I think
they fall very much short of the require-
ments of the case. For example, one
_of the main uses of black money is buy-
ing gold whenever there is a scare of
demonetisation. There is also a talk of
demonetisation. I do not think that this
is a solution in a country like India. It
sounds very radical and very effective
on paper. But in reality I do not think
that in the economy that we have, de-
monotisation would help. In fact, this
cry of ‘wolf’, wolf’ of demonetisation
has led to large amounts of black money
going in the form of imported and
smuggled gold in this country and we
are now in possession of deadweight of
smuggled gold. This is another form of
black money possessed by many in this
country. So I would suggest that we
should check, as I said earlier, the pur-
chase of gold, regulate the purchase of
gold, and, at the same time, we should
find out where this black money is being
used. For example, it is being used in
a very big way in purchasing urban pro-
perty. 1 would suggest to the Finance
Minister that any item of value which
is generally purchased with the help of
black money should be made purchas-
able onlv by a cheque. For example,
take the purchase of a refrigerator. 1
see no reason why a refrigerator can
be bought outright only by cash money.
Even if a person buys with cash money.
he should be made to produce the bank
account from which the amount was
drawn in which case the large amounts
of purchases which are made cannot be
made unless the total income is ascer-
tained from which this particular pur-
chase has been made. Similarly about
urban property. I think every urban
property, whenever it is bought by any-
body. should be assessed according to
the standard rate as is known to the
market and the full amount must be
assessed on having been bought irrespec-
tive of whatever payment the purchaser
might theoretically make, with the help
of a cheque or other known means. If
you check and tax properties which are
bought with the help of black money,
we will find that the impact of black
money will be much less. The other
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form where black money works very
much is in the purchase of items like
cement, steel. etc. Here again 1 think a
similar system should be imposed that
consumers of those items in bulk should
produce or buy only with the help of
a cheque or through a banking organisa-
tion or by giving the bank reference,
etc. from where the money is drawn, so

! that vou can check whether this amount

has come to that account from a regular
transaction or as known cash. There-
fore. I would very much suggest that
instead of always taxing the same people
and in a higher way—of course, this
year the honourable Finance Minister
has made a good start by reducing the
total taxable value for a hisher income
group ; this is a very welcome progres-
sive measure though some people might
say that it is a pro-capitalist, etc., but
ultimately black money does a greater
damage to our economy than not taxing
them officially and allowing them to pay
taxes at a little lower rate, and I hope
that the financial genius of our entrepre-
neurs and others will not misuse this
gesture of the Finance Minister in trying
to avoid taxation at the same rate as
they were doing so far and take benefit
lof this gesture which may ultimately
lead to even a progressively further re-
duction. If the Finance Minister wishes
to reduce the amount of taxation on
higher income-groups, I would very
much suggest that equivalent to reduc-
tion in the taxation, there should be a
kind of compulsory deposit scheme, not
of the earlier type of compulsory deposit
but a compulsory investment deposit
scheme with a corresponding amount
which is to be withdrawn from taxation
and this money should be deposited with
any bank or the Government for the
purpose of development of industry so
that these funds, instead of being used as
consumption items, could be made avail-
to the nation, not in the form of tax
value, but in the form of reinvestment,
on behalf of those people who are saving
it under compulsion. So, it will not be
like a tax imposed by the Government
for any purpose of expenditure on gene-
ral account but it would be a deduction
for the development of the industries
and this reinvestment money should bear
a certain amount or percentage of profit
making in whatever investment is made
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-thereafter. If this sort of coupling is done
between the reduction in the total tax-
able value and the investment under
compulsion, I am sure, Sir, we will arrive
at a better result of reducing the black
money and increasing the revenue. Thank
vou, Sir.

SHRI SUBRAMANIAN SWAMY

{Ufttar Pradesh) : Mr. Deputy Chairman,
Sir, the Finance Minister took the issue
of rising prices as the starting point. I
think I should also do the same thing
and point out some of the things that
have happened in the Budget, some of
the shortcomings in this Budget—I use
the word “short-comings” as an under-
statement—which will lead to further
price rise.

Sir, it has been stated by the Finance
Minister in a number of places and also
by the Prime Minister that the price rise
that we see is an international pheno-
menon. I cannot understad what this
means. But, as I said earlier, what is
disturbing about the Indian economy is
that production in some areas has gone
up and also the prices have gone up!
T gave the exampvle. earlier in the dis-
cussion on the working of the Ministry
of Industrial Development of oil seeds.
The production of oilseeds has gone up
considerably and vet the prices of oils
have also gone up! The production of
sugar has gone up and the price of sugar
also has gone up! Sugarcane production
has gone up and the price of sugar has
also gone up! So, the question is this:
Why is it that in the Indian economy
there is a persistent price rise year after
year ? The most significant reason, on
which all the economists are agreed, is
that the money supply in the Indian eco-
nomy hag been steadily rising at a very
fast rate. The money supply during
1969-70 rose by 11.8%, in 1970-71 by
149, in 1971-72 by 14.9% and in 1972-
73 by 16.9%., and there has been a
steadv increase in the money supply.
There has been not only a steady in-
crease in the money supply, but also
the expansion has been at a verv fast
rate. The rate of growth of money
supply has also been increasing. In the
Draft Fifth Plan it has been stated, at
page 53, Part I, “There seems to be
hardly any scope for deficit financing
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during the first two vears of the Fifth
Plan if a reasonable price stability is
to be achieved.”. Now, Sir, the Plan-
ning Commission says that if there 1s
to be any price stability, then during the
first two vears of the Fifth Plan there
should not be any deficit financing. 1
am mentioning deficit financing because
money supply expands primarily, well,
mostly, not primarily, due to deficits in
the budget. Now, Sir, the Fourth Plan
has also' said that for a targeted rate
of growth of 519/, per year the maxi-
mum that money supply should increase
by is 7% to achieve price stability. But,
what actually happened? The rate of
growth was around 39, per vear and
the money supply on an average during
the Fourth Plan periods has been 149
per vear. So, Sir, this is the crux of the
problem and this has nothing to do with
any international problem. The crux of
the problem is the rate of growth of
production which has been only 3%, per
year and the rate of growth of money
supply which has been 14°, per year.
Then, Sir, the Government’s consump-
tion expenditure has been going up by
159% per year. Now, Sir, the Fourth
Plan had targeted that this shall be only
2%, per vyear and this is one of the
targets, few targets, which have been
achieved, and it has not only been
achieved, but also exceeded. The Fourth
Plan had said that the Government’s
consumption expenditure shall increase
by only 29, that is. the rate at which
population was growing. But, what has
happened actually? This has increased
by 159%. ’

Then, Sir. the Government’s pattern
of investment is also responsible for the
increase in prices in the country. For
example, in agriculture we need expand-
ed production so that some kind of price
stability can be attained. But the Gov-
ernment periodically chooses a pattern
of investment in agriculture which leads
fo gestation lags and delay in produc-
tion and consequently rise in prices. For
example, the whole country, leaving
aside some parts, can be irrigated with
minor irrigation. In minor irrigation
the Government does not have to spend
large sums of money. You have just
to give loan to the farmer. You have
simply to make him understand the bank
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procedure, so that the farmer goes and
gets loan quickly and has tubewells and
pay the loan back in no time. The far-
mer can do it. But the Government
consistently prefers major irrigation, al-
though in reoly to a question in Parlia-
ment it was stated that it wants to en-
courage minor irrigation. But vested
interests have developed, and a class of
contractors make the Government favour
them for a variety of reasons. Some of
it is naturally political. There is always
a constant pressure upon the Govern-
ment. In Uttar Pradesh, for example,
the Government is going in for a Tehri
Dam, costing Rs. 200 crores. and going
to be completed in 40 years’ time, be-
cause a group of contractors do not like
these ‘idiot’ farmers to spend on their
own, and that the Government must do

1t.

Similarly, the Government is consis-
tently favouring monopolists. We know
from classical text-books and analysis
from actual practice that the more there
is monopoly the less will be the produc-
tion and higher will be the prices. In
every sector of the Indian economy to-
dav there is expansion of the monopoly
sector—15 per cent is the growth in their
assets—while the small industrial sector,
which can produce cheanly is being dis-
couraged; if at all growing, it is grow-
ing at 4 per cent per year.

Finally, Mr. Kurian said something
on the oroblem of black money. I am
sorry to say that the Government does
not really exhibit its deep understanding
of this problem. What do you do with
black money ? You cannot put it in a
bank because you will be caught or you
will be exposed: you also cannot invest
it because you will be exposed. Then
what do you do with it? You spend it
on luxury goods. You spend it on os-
tentatious consumption. You build big
houses and have Spanish types from the
architects and imported designs. Thig is
what you do. The profitability on
luxury goods is greater than the pofit-
ability on essential goods. That’'s why
today the industrialists do not want to
produce standard cloth: they want to
produce fine cloth. Even the fa,rm.ers
on the outskirts of Delhi are growing
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roses instead of wheat. So the black
money i8 distorting the consumption pat-
tern, and consequently the investment
pattern. And this fact has to be handled,
but the Government is not doing any-

thing.

The Government says that Bangla
Desh was responsible for this state of
affairs. But all the money was raised
from taxes. Similarly, it is said that
there was drought. But how does that
explain the rise in the price of coal ? Ts
that also due to drought? In this Con-
gress Government, do you find coal on
trees, or do you find it underground ?
Similarly, about oil, I think, the prob-
lem is grossly exaggerated. The real
question is, suppose I grant that it is
true that the Bangla Desh problem was
there, drought was there, oil problem
was there, but what has the Government
done about money supply, what has the
Government done about the pattern of
investment, what has the Government
done about black money, what has the
Government done about monopolists 7
These things are under the control of
the Government, but the Government
has done nothing. And consequently,
these are all excuses to hide their weak-
nesses. They are not seripus about put-
ting the economy in order. There can
be a variety of reasons as to why it is

not so.

I will give two examples, why this
Government is not serious in 8olving
the economic problems of the country.
One example is this. Take the question
of deficit. Mr. Chavan on the other day
dramatically announced in the Lok
Sabha—and here also; but here it was
a different sort of debate—that the deficit
is not Rs. 650 crores which he announc-
ed earlier; it is only Rs. 320 crores. A
fot of clapping must have taken place
on the Congress side. ..

SHRI Y. B. CHAVAN: No, no.

[The Vice-Chairman (Shri S. S. Mari-
swamy) in the Chair.]

SHRI SUBRAMANIAN SWAMY:
It was not because the Government's
consumption expenditure was lower or
the expansion was lower. Two items
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wh}ch the Government grossly under-
estimated yielded more than what was
expected. They are small savings and
mgrket borrowings. Take the deficit for
this year. Government says that jt is
going to be 125 crores. I want to know
whether the Finance Minister has
seriously estimated it. Last vear. he
said that the deficit financing would be
85 crores. Later on it turned out to be
650 crores and actually it came to 320
crores. He did not lose his job because
he made a wrong estimate. In any
other country, the Finance Minister
would have resigned saying, “T have
made a wrong estimate and misled the
House. I am sorry.” Mr. Chavan did
not do that. Now, the question is about
this year's deficit. There has been a lot
of misinforming of the House. Take
food subsidy, for example. Last year
it was 130 crores. This year, the pro-
blem is bigger. 1t has been announced
that rabi crop is 25 per cent lower than
that of last year. Yet, the Government
hag given only 100 crores for food sub-
sidy this vear when it is expected that it
is not going to be less than 300 crores.
Secondly, the Government has assumed
in drawing up its budget that the prices
would be steady. Consequently, no ad-
ditional allocations have been made for
additional D.A. payments which have
become automatic now because the D.A.
has been connected with the price index.
Again the prices will rise because of ths
economic policies of the Government
and again the D.A. will have to be pro-
vided and this thing will be put into
deficit financing.

Then I come to the grants and loans
to the State Governments. This vear it
is going to be 266 crores less than last
year. What are the State Governments
going to do? They are going to resort
to overdrafts. When they do it, the defi-
cits will increase.
deficit of 125 crores. 1t i3 not deficit
financing alone. There are many more
factors. The deficits of the State Gov-
ernments are equally responsible for the
price rise. How much is this going to
be ? Similarly, the State Governments’
and Central Government’s borrowings
from the Reserve Bank and the other
commercial banks have not been men-
tioned. Therefore, the deficit will be

A 1anoima
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about 600 crores for the next year and
Mr. Chavan has not told this fact to the
House.

SHRI Y. B. CHAVAN: I may...
SHRI SUBRAMANIAN SWAMY :
Please don’t interrupt me.

SHRI Y. B. CHAVAN:
to help you. I do not want to interrupt
because that is not my habit. I think
he mentioned that the deficit according
to the other ideas to which he referred,
has not been mentioned by the Govern-
ment. He came to this House after the
Economic Review of the Government
was submitted to this House. There, a
reference has been made about the eco-
nomic concept of deficit. All these fac-
tors have been mentioned there. These
are two different things and a learned
man like him need not be told about it
by me. The concept of budget deficit
and other deficits is somewhat different.

SHRI SUBRAMANIAN SWAMY :
1 hope you will be generous with the
time in view of this interruptions, What
I wanted to say is that in all the press
and Government’s statements, the deficit
has been mentioned as 125 crores.
Naturally, it is going to be much more.
Can the Fipance Minister give us an
assurance that there will be no change
in the food subsidy, food prices and
the grants and loans to the State Gov-
ernments and his revised estimates will
be the same as the budget estimates?
And if it is not going to be so, then he
will offer to resign. He cannot do $o.
In all these cases, there has always been
a revaluation and there is po account-
ability. And the Finance Minister says
at page 2 of Part A of his Budget
Speech, after expressing a great deal of
concern about oil and so on, and I
quote: “In the long run, among the
most ifaportant steps by which our eco-
nomy can adjust to this massive struc-
tural shift in our terms of trade... is
to attach highest priority to secure 2
significant increase in the production of
coal in the shortest possible time” I
would like to point out again that the
Government is not at all serious about
the oil problem or any of the associate
l problems that arise because of the rise:

T am trying
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in oil prices. Take, for example, the
customs revenue on kerosene and motor
spirit. The customs revenue on kero-
sene and motor spirit is expected
to rise by 45 per cent in one
year. How can this rise take place? 1
have checked it. The customs revenue
is put on the volume and not on the
value. So, we escape the problem. And
45 per cent revenue is going to increase.
That means, there is going to be no
change in the import of motor spirit al-
though the Government keeps on saying
that they are going to reduce the con-
sumption and that they are going to
ration it. Ultimately, whether they will
reduce it or not, they are not clear at
all. Similarly, on the question of high
speed diesel and other oil, the customs
revenue is expected to go down by 16
per cent according to the Estimates. But
the Indian Oil Corporation have already
announced a number of places and that
they have contracted 1.7 million metric
tonnes of such imports. Last year, the
total imports were 1.9 million metric
tonnes, which means, there is going to
be no economy, no rationing and no
change in the consumption of these
items. Similarly, the rates of taxation
on petroleum production at 1973-74
rates of taxation and not at the latest
rates of taxation, are expected to in-
crease by 7.3 per cent. This is the same
rate of growth in excise duty as in 1973.
That means, they expect no change in
petroleum consumption as well.  After
all, 80 per cent of petrol is consumed
by staff cars of Government and Minis-
ters and of executives of big companies.
What difference does it make if petrol
is sold at Rs. 10 per litre or Rs. 30
per litre? Ultimately, it all comes to
‘Government expenditure. And con-
sumption by the Government is going to
increase by 15 per cent per year, and
the rest of the country mav starve: it
does not make any difference to them.
It is wrong to say that increase in petrol
prices affects the elite in this country.
Tt does not because the rich people in
this country do not pay for their own
petrol. This is charged to expense ac-
counts. It is the people who pay. it is
the people who go to the railway station
and back that pav. Nowadays, because
of the railway strike, people are going
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to the railway station four times and
coming back four times, And they have
to bear all the expenses. If they go to

the hospitals, they will have to pay.

The best thing is be frank about it
and say that this society is meant for a
few elite like us, who shall be in power
for all times. At least, so we think. Mr.
Shah Nawaz Khan told the Lok
Sabha one week before the Budget was
presented that the import of crude oil
will be 16 million metric tonnes. This
is higher than last year’s which was 14
million metric tonnes, and higher than
the previous year, that is,. 1972, which
was only 12.3 million metric tonnes.

Mr. Vice-Chairman, Sir, the Finance
Bill that has been presented lacks ut-
terly in seriousness. I can quote any
number of examples. But the time limi-
tation makes me take up only a few. I
can give the Finance Minister any num-
ber of examples where the estimates are
totally cooked up and do not bear any
consistency in anyv item. I think the
Government is obviously quite compla-
cent about it. Next vear, they will come
before us wWith revised estimates. and
they will say, “drought, Bangladesh and:
international phenomenon, and God
knows what, are responsible for this
revaluation, and in the next vear, of
course, things will be better again.” The
net problem is the Finance Minister—
he just now tried to teach me something
about economics—does not understand
what taxation is about. He thinks, like
in the medieval days, taxes are meant
to raise revenue. You see Part (b) of
his speech. At page 4, he says, “I am
sorry, again I will have to resort to in-
direct taxation because that is from
where the revenue comes.” Taxation is
not meant to do that. Taxation is meant
to guide the economy on to a proper
path. It is supposed to help the eco-
nomy. It is supposed to be an instru-
ment for determining what is the opti-
mum division between consumption and
saving, and to maximize the growth rate
m the country.

Today, what is our problem ? Top ten
per cent uf thie country own 50 per cent
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of the national income, i.e., national in-
come is Rs. 40 thousand crores and 50
per cent of that is Rs. 20 thousand
crores. The total saving in the country
is only 4 thousand crores of rupees.
That means the top ten per cent alone
would do the saving, i.e., Rs. 4 thousand
crores out of Rs. 20 thousand crores.
In other countries like Janan the top
ten ver cent of the countryv save some-
thing like 60 to 80 ver cent of their
income and in our country the ton ten
per cent is engaged in conspicuous con-
sumption. No five-star hote] is having
a problem today of business, although
all the poor people today are having lots
of problems like standing before ration
shops. No five-star hotels have anvy pro-
blems. Why? Because the top ten per
cent who have cornered 50 ner cent of
the resources of our countrv are engag-
ed in conspicuous consumption. This is
what you have got to stop. What has
the Finance Minister offered for restrict-
ing consumption? Nothing. He only
simply says that indirect taxes are a good
way of collecting revenue. This is not
the way of approaching the tax prob-
lem. Surely, taxes are supposed to re-
But
70 to 80 per cent ot taxes today are in-
direct taxes. Indirect taxes mean what ?
Whether I go to a shop or a poor man
goes to a shop or a Birla goes to a
shop, he pays the same amount of tax,
Indirect taxes by their nature are regres-
sive and such taxes should never be em-
ploved as far as possible. Direct taxes
should be employed. There are many
channels of direct taxes besides the in-
come-tax. 1 will mention a couple of
them in my conclusions. But, here you
see 80 per cent of vour taxes are regres-
sive. The indirect taxes which 1 pay o1
a poor man pays or a man in the street
pays or a Birla pays, are the same. If
1 buy a bottle of medicine, the tax 1 pay
or a poor man pays or a Birla pays,
is the same. So, this is a tegressive sys-
tem unless you feel that you cannot re-
distribute the income in our country.
Similarly, the balance of payments equi-
librium can be brought about by taxa-
tion system. Today what is happening.
There is a telephone call and import
licence is given to Birla. Birla goes to
the black-market and sells it at 200 per
cent premium average. If it is stainless
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steel the licence is sold at 1200 per cent
profit. He sells it and puts the black
money in his pocket which he can later
on use in the U.P. elections and the in-
dications by my noble friends sitting
on the other side are that he may con-
test elections again on their indications.
This is what he does. Why does not
the Government determine the price of
import licences at the market price and
make them automatically available?
That is the correct taxation nolicv. You
will get overnight the balance of pay-
ments equilibrium. What is happening
to the small industrialists today? They
go to the black-marketeer and pay the
market price. Normally, they will come
to the Government and pay the market
price. But, then Mr. Birla will lose his
black-money. What will happen to the
Congress Party? No funds for elec-
tions. I am very sorry for you. Some
of vou have to think about this ques-
tion. Now, here is a way of eliminat-
ing black money by implementing proper
taxation policies. But, Government does
not want to touch it.

THE VICE-CHATIRMAN (SHRT S,
S. MARISWAMY): Mr. Swamy, you

| have only two minutes more. ~

SHRI SUBRAMANIAN SWAMY :
Yes, 1 will finish in two minutes.

3

Similarly, the taxation policy should
bring about stabilisation and the best
way to bring about stabilisation is to
connect every payment that the Govern-
ment make to the price index. This is
the only way and this is the only deter-
rent of the public against the Govern-
ment for inflation. Why is it that
workers are demanding an automatic
link between wages and price index?
Because, one of the things is that it
enables them to make a living. If every
payment that the Government has to
make to public is related to price index,
the Government will think ten times be-
fore they engage in inflationary activi-
ties, such as increasing Government
consumption by 15 per cent and increas-
ing the money supply by 17 per cent,
and so on. This is what needs to be
done.
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Mr. Vice-Chairman, I want to say
one thing in conclusion and that is that
the rca! problems that are facing the
countrv today are not being faced squa-
rely. The Parliament is being taken for
granted because of the heavy-footed and
heavy-handed majority that the Congress
Party enjoys and as far as I can per-
ceive unless this drowsiness that the 2/
3rds majority has induced in them can
be eliminated, which can be only elimi-
nated either by people’s action or a
proper election—unless that happens—-,
I am afraid this kind of a Budget will
come over and over again,

4 pPM.

SHRI SARDAR AMJAD ALI (West
Bengal): Vice-Chairman, Sir, I rise to
support the Finance Bill presented by
the hon. Finance Minister in this House.
Sir, with the high spiralling price rise
in the country, with knowing unemploy-
ment problem, with severe economic
problems facing the country, it is quite
natural that Members participating in
the debate on the Finance Bill will defi-
nitely very sharply criticise the Govern-
ment with regard to their activities on
the economic front, in fact the total acti-
vities of the Government as such. As
far as my understanding goes, the Fin-
ance Bill seeks the approval of the Bud-
get proposals and the fiscal exercise
which the Government has made for the
coming year the Government has to
come up for sanction with mandatory
measures from this House and the other
House.

Sir, one very crucial issue which agita-
tes and irritates the mind of the entire
nation is the spiralling rise of prices and
it 1s quite natural that we cannot close
our eyes or shut our eyes to the pro-
blems that confront not only a particular
section of the people but the people at
large of this country. But it is really
very much regrettable to see the Oppo-
sition Members even including my friend,
Mr. Subramanian Swamy, whose speech
I was attentively listening to, come out
with the charge against the Government
that the Government have not taken any
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not agree with them that this Govern-
ment has failed to take any step to check
the sprialling price rise. These are certain
measures which the Government has
taken. The first step to which I may
refer is the credit squeeze by the Re-
serve Bank of India. The second is the
re-scheduling of the tax slabs; then
comes control of overdrafts ‘being taken
by the State Governments, changes in
invesiment patteras in industry and in-
vestigation into the fictitious transfer of
urban properties. These are some of
the measures which have been taken by
the Government to check the spiralling
price rise. At the same time [ also do
not concede that these are the only
measures which will serve as the most
effective weapons in solving the problem
of price rise. 1 also believe that the
pace which we require to tackle this
problem of price rise has not been pro-
perly assessed by the Government. [
belicve the Government will have to be
much more careful both in the fiscal side
as well as on the economic front to see
that this thing is stopped.

SHRT SANAT KUMAR RAHA : This
is not a proper defence.

SHRI SARDAR AMJAD ALI: The
defence appears to be nothing when
somebody is twisted with a certain
vision. T am not twisted by a certain
vision. Anyway, with regard to the
policies which the Government has ad-
opted, I have my own observations to
make. 1 want to make some observa-
tion about the policies pursued by the
Reserve Bank of India. It is true that
by adopting the credit squeeze policy
we can have some check on inflation. I
whole-heartedly agree with the opinion
expressed by Mr. Swamy that the money
supply in the country is disproportionate
to the output and production. 1 also
agrec with him that unproductive ex-
penditure by the Government is going
up and up. This js also something which
causes much harm to the national eco-
nomy. The Government should take
note of this and take certain effective
steps and stop this thing. I was submit-
ting about the credit squeeze policy ado-

step to fight the spiralling price rise. | pted by the Reserve Bank of India. It
| has been very effectively implemented,

With all due reverence to my friends op-
posite I must differ with them,

I can- ! but with a very heavy heart I have to

26- -
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say that the credit squeeze policy of the
Reserve Bank has totally failed to de-
marcate as to which front credit should
be given and to which front it should
not be given. They should have fixed
certain priority and non-priority sectors.
There is a lot of planning all over the
country, but when the small-scale indus-
.tries and medium industries go to the
Rescrves Bank, the nationalised banks
and the commercial banks, they come
back empty-handed. It has been pub-
- Yished in the Economic ‘'imes of 7/5/74,
only yesterday. It has been shown that
your policy with regard to credit squeeze
is not a total success. As it has been
said, banks are reducing their borrow-
ings fromi the Reserve Bank by drawing
upon their statutory balances. After the
7 per cent cash-reserve ratio, the balance
should be of the order of Rs. 750 crores.
The actual level on April 26, 1974 was
only Rs. 200 crores short of the mark.
Therefore, it appears that the squeeze
policy is giving a boom to the small
banks by making certain withdrawals
which are not statutorily approved and
on the other hand the commercial banks
and nationalised banks are refusing the
borrowers credit without making any
discrimination as to whom the credit
. should be given and to whom it should
.not be given. With regard to the atti-
tude of the banks, I shall come to it
later. 1 submit this for the considera-
tion of the hon. Finance Minister so
that he takes note of the entire thing.
The credit which is now being given by
the banks and by the financial institu-
tions in the country needs a thorough
scrutiny and a thoroughly analytical
supervision. From the figures with me
it appears that the total ohjective of
bank nationalisation has not been achie-
ved. We came forward saying the
nation that we want to help the small
people and that the small sector people
will get much more assistance from
nationalised Banks. It was felt that those
who actually used to control these finan-
cial institutions would be checked. 1
find from certain statistics that the ob-
jective has been a total failure. If the
Finance Minister says that it is not a
total failure, then he can see that the
desired results have not been achieved
- after nationalisation and after the differ-
ent policies of credit were adopted by
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the banks, both in the commercial as
well as in the nationalised sector. Cer-
tain figures are with me and it shows that
up to 1972 the total industrial finance
given by the 34 banks was Rs. 2983
crores. This is not my own figure. This
figure is as revealed by the credit plan-
ning cell of the Reserve Bank of India.
Of the total industrial finance given up
to 1972 of Rs. 2983 crores, you will be
surprised to note that the big and me-
dium industries, which are being con-
trolled by the Tatas, the Birlas, the’
Dalmias, the Sahu-Jains and looters,
were given Rs, 2427 crores. That is,
48.7 per cent of the total industrial fin-
ance up to 1972 has been given to big
business whereas only Rs, 556 crores,
that is 11.2 per cent, of the total indus-
trial finunce have been given to those
for whom the banks were nationalised.
Therefore, if I say and charge the Fin-
ance Ministry as well as the activities of
the nationalised banks and other banks
and also the Reserve Bank, I believe
that I would be correct in saying that
the objectives of bank nationalisation
have not been fully achieved.

AN HON. MEMBER:
party.

1t is your

SHRT SARDAR AMJAD ALI: Agri-
culture happens to be a priority sector
in this country and in that field. only
Rs. 427 crores, that is 8.6 per cent. were
given.

SHRI1 K. R. GANESH : Sir, this sort

of criticism has always been in our
party.
SHRI SARDAR AMJAD ALI: Mr.

Subramanian Swamy also referred to
certain things, to which I will also re-
fer. 1 am not a great economist like
Mr. Subramanian Swamy. 1 find cer-
tain contradictions in his speech also
and 1 will come to them later on.

Sir, about agriculture, the banks up
to 1972 have only given Rs. 427 crores.
Cooperalive sector is a vital sector
through which we believe that there can
be an even distribution of money and
some sort of social justice can be achie-
ved, about which we are very much
proud. Primary cooperative society is
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another front where the banks have
given only Rs. 7 crores. In internal
trade, to the small traders, they have
given Rs. 75 crores while to the whole-
sale traders for whom there are many
spokesmen in this House, the banks have
given Rs, 879 crores. It is Rs, 471
crores in the case of export trade; water
supply Rs. 58 crores, small business
Rs. 15 crores, self-employment program-
me Rs. 13 crores and for education only
Rs. 3 crores. So, these figures reveal
that the main objective of bank nationa-
lisation has not been gchieved. There-
fore the Finance Minister while coming
with the Finance Bill before this House,
I believe, will give some resume of the
activities done by the nationalised banks
and by the financial institutions of the
country so as to ameliorate the grievan-
ces of the people, to silence the votaries
of right reaction and big people and
monopolists and exploiters in this House
as well as outside.

With this observation, as one coming
from the eastern region of this country.
I cannot check my temptation of men-
tioning that the attitude of the big pub-
lic financial institutions with regard to
the eastern zone is not at all satisfac-
tory. On many more occasions in this
House 1 have taken the opportunity and
the lead of the Chair as well as the ap-
proval of my other colleagues to men-
tion that the attitude of those institutions
to the different regions is not at all
equal or desirable, which is creating
some sort of tension in the different parts
of the country. T have certain figures
of the Life Insurance Corporation which
is one of the biggest financial institu-
tions in the country and I have also cer-
tain figures which have been quoted by
the hon. Finance Minister, Mr, Chavan,
in the Lok Sabha on 16th March, 1973.
He has given some statistics about the
industrial finance that has been releas-
ed by the Life Insurance Corporation
for the last three years, namely, 1970-71,
1971-72 and 1972-73. It is surprising

= that during these three years not a single
: farthing was given to my State of West
-~ Bengal whereas 1 find that the lion’s
+ share released by the Life Insurance
~ Corporation for industrial finance had
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been given to Maharashtra, his own
State, which is Rs. 3.45 crores whereas
very small amounts were given to Bihar
Rs. 74 lakhs, to Orissa Rs. 1.14 crores
and so on. T have certain other figures
also which 1 can give you. It is surpris-
ing, Sir, thai the Life Insurance Corpo-
ration whose head office is in Bombay
during these three years have given to
Maharashtra Rs. 68-48 crores, to Guja-
rat Rs. 64:63 crores whereas to the
Eastern States of West Bengal it is only
Rs. 2'9 crores, to Assam it is 0.34 cro-
res. to Bihar it is Rs. 2.9 crores and
to Orissa it is Rs. 3.42 crores. Several
other figures are also with me with re-
gard to the L.I.C. which T do not want
to quote at this moment. But the atti-
tude of the L.I.C., the largest financial
institution of this country, to the differ-
ent parts of the country is not at all de-
sirable. I believe the Finance Minister,
while replving, will give a resume of the
entire activities of the LIC. Here I
cannot but make a mention of certain
things of the I.C.I.C.1. This is also the
figure supplied by the hon’ble Finance
Minister. As T have referred earlier
from 1972-73 the LC.I.CI has given
Rs. 37.19 crores to Maharashtra while
to my State of West Bengal it is only
Rs. 1.61 crores. Sir, T would like to
give some caution to my honourable
colleague. At least T am not talking in
a parochial or provincial term. While
[ say that we want a socialist State we
want equitable justice, a justice that
will at least appear to be a justice which
has been meted out by the Government
and by the financial institutions con-
trolled by the national government of
this country as a whole.

With regard to the Industrial Finance
Corporation the Finance Minister has
given the figures in which he says that
while Maharashtra got Rs. 30.93 crores
West Bengal got only Rs, 2.87 crores,
Bihar got Rs. 3.37 crores, Orissa got
Rs. 4,52 crores, Assam got Rs. 1.00
crore and Nagaland got only Rs. 50
lakhs. Therefore, with regard to the at-
titude of the Industrial Credit and In-
vestment Corporation of India, Indus-
trial Finance Corporation of India and
the Life Insurance Corporation of India
I simply plead with the hon’ble Minister
to see that the attitude of the financial
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institutions is changed in order to make ' the very high ratio :of 775 per cent for

an cven development over the country
so that there is no frustration in any
part of this country. )

Sir, I want to make a very little sub-
mission to the hon’ble Finance Minister,
and that is, about over-invoicing and
under-invoicing which is now taking
place in the country. Sir, some trade
union officials have also revealed this
thing and sent certain materials to the
Finance Ministry showing how loot and
plunder is going on by way of under-
invoicing and over-invoicing. Sir, most
of the figures are with me but since
my time is short T would send these
figures to the hon’bie Finance Minister.
I hope he will give an assurance that
he will make certain exercises so as to
find out who these culprits are and whe-
ther any government officials of customs
or excise officials are connected with
it. Of course the Government has taken
certain measures but these measures are
not fulfilling the desires of fhe country.
The Government measures and Nation’s
desires will have to be linked together;
otherwise there will be lot of confusion
which we will not be able to meet peace-
fully. With these words I support the
Bill.

N

SHRI T. N. SINGH (Uttar Pradesh):
Mr. Vice-Chairman. Sir, the question
uader consideration is the Finance Bill.
The Lower House has passed it and we
have no say in this matter except to
return it after discussing it. That is our
limitation. But as one who has follow-
ed well-nigh for 25 years our efforts to
raise revenues to meet our Plan and
non-Plan expenditure and the various
welfare responsibilities which the State
has taken up, I think I can say with
some authority that there has been a
disrinct change in our taxation policy
in the last decade particularly. In the

first decade from 1951 to 1961, the em-

phasis was op getting as much revenue
as possible from direct taxes. The ratio
of direct to indirect taxes was 1:2. The
ratio of indirect taxes has been going
up and to-day it is 1:4. In 1960-61 the
percentage of direct taxes was 28.97
and of indirect taxes 7103 of the total
revenue. In 1967-68, the direct taxes
went down to 22'5 per cent as against

indirect taxes. To-day, in the year 1974-
75 the percentags of direct taxes is only
20 while 80 per cent is attributable to
indirect taxes. Now, apart from the fact
that most indircct-taxes are inflationary
and lead to price rise I think they dis-
tort our economy also. It is time that
we had a second look at our entire taxa-
tion policy.

Tuxation is intended not only to 1aise
revenues, but it has also to be so struc~
tured as to help sound functioning of
the economy as a whole. And 1 say
that this policy of relying more and more
on indirect taxes is not only dangerous
to the nationial economy but it is going
to distort our entire economy complete-
Iy. Tt will also result in a bigger gap
between the rich and the poor.

Sir, T think it was in 1956 when Mr.
T. T. Krishnamachari, the then Finance
Minister, said that he would bring about
an egalitarian society by taxation mea-
sures and he then introduced the expen-
diture tax, the wealth-tax, gift tax, estate
duty and so on. A meeting was called
at our late Prime Minister, Pandu
Jawaharlel Nehru’s house. At that
meeting T challenged that no amount ot
taxation measures could bring about an
egalitarian society as claimed by Mr.
T. T. Krishnamachari. 1 said, England
has got a very high rate of death aduty
and also high lever of super-taxes but
there the gap petween the rich and the
poor has grown. The rich were multi-
plying in number in England. 1t is so
in America. And vet in our naivete we
thought that by our taxation policy, we
could bring about an egalitarian society.
And now, as things have been develop-
ing at least during the last 15 years, even
that pretence cannot be made. With a
higher ratio of indirect taxes, and with
a growing dependence in indirect taxes
for raising more and more revenues,
you are gomg to hit the poor masses
the most. After all, indirect taxes wilk
pay you in terms of revenue only when
they are broad-based. And whatever is
broad-based will largely relate to goods
consumed by the common man. All
this claim that the large dose of indirect
taxes is nct going to hit the common
man is all wrong, all bosh. Let us not
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delude ourselves. Year after year. Fin-
#nce Ministers get up and say that such
and such customs or excise duty is not
going to touch the poor people. It 1s
amazing how our Finance Minister be-
lieves that the people will be foolish
enough to believe them. Qur people
have seen through the game and have
realised what the facts are. Before and
after the Budget common consumers’
goods® prices usually go up. Prices go
up even ot goods which are not being
taxed in any way in sympathy with
prices of the goods.

The general trend all these years has
been rising prices due largely to, what
Prof. Swamy has observed, deficit finan-
cing, printing of notes, improvident ex-
penditure. All that is there. But the
taxation policy has also contributed 1ts
share to the growing gap between the
rich and poor and also to rising prices.
It is an alarming situation today. Some
people on the Government side, on the
Treasury Benches, have talked of price
rise as @ world phenomenon. Let wus
analyse this thesis in depth. Take, for
instance, the American economy. They
have floated the dollar in order that it
may find its own level. The prices there
have also gone up and are going up.
Even oil prices have gone up there. So
much so that when Americans or people
who live in America come here say that
the purchasing power of dollar in U.S.A.
is almost equivalent to the Indian rupee
in its purchasing power. A year ago a
dollar fetched about Rs. 7.50 in the inter-
national trade. That was the exchange
rate. Now, under the floating dollar,
the price of dollar has gone almost to
Rs. 8. Though the Indian rupee, our
depreciated rupee, today is giving more
value in terms of its purchasing power
in India, the most tragic thing is that
in terms of dollar it is steadily depre-
ciating. For instance, if you want to
have a cup of tea in the U.S.A. it will
cost you 25 cents which means about
one rupee and twelve annas or tourteen
annas, for one cup of tea in terms of
Tupzes. Whern th same man comes here
with his dollar and exchanges his dollar
into rupees, he gets a cup of tea for
four annas. This is the purchasing
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i power of the rupee in India. And yet
our economy is getting distorted
everyday. It is time we gave a thought
to our economic problems in terms of
foreign trade also. Today the greatest
problem is that all developing countries
are up against the aggressive, selfish and
exploiting developed nations. After the
oil crisis, their strategy today is that all
the manufactures that they send abroad,
export abroad. should fetch a higher
price. And they are getting it out of
developing countries, The Arab nations
have raised oil prices, but the Arab
nations are going to pay through their
nose for all the manufactures that they
import and which they are going to im-
port. Hcnce they are interested in im-
proving their relations with the develop-
ing countrics like India which can sup-
ply some manufacturers. But what is the
position of the countries which do not
have much ol 0il? Now, we have to
export raw materials like iron ore in
large quantities to meet our payment de-
ficit Everywhere the prices of manufac-
ture have gone up. But what about the
price that we are getting for the iron ore
and other raw materials that we export?
Are we getting a pie more? For that mat-
ter, what are we getting for most of our
exports? The prices that we get are lower
or exactly the same as we used to get
despite the fact that the prices all over
the world are going up and have gone
up. Now, if this thing goes on for long
without our being able to find a reme-
dy, 1 say it is going to be disastrous for
the developing countries. [ want to
draw the attention of our Finance Mini

ster and those interested in the finances
and the economy of our country to this
very alarming situation. How are vou
going to meet jt?

Sir, T have been very much perturbed
over the fact that the future of most
developing nations is rather dark and
the developed nations are going to ex-
ploit us to the hilt. Tt amazes me that
when world prices are geperally going
up and the cost of production is going
up, we have to export most of our raw
materials etc. at the old prices, And we
argue ourselves in believeing “What
does it matter when prices are general-
ly going up everywhere in the world?”

E {
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Sir, 1 must say that this is not the way
to tackle and deal with financial and
-economic problems of the country, by
ithe Finance Minister of the country. ]
would suggest that we should think of
a new strategy. Probably, it may be
desirable for the developing nations to
‘get together., India is somewhat better
placed in certain respects as a develop-
ing nation as compared to the other
underdeveloped nations because we have
also got a base for manufacturing indus-
tries that we have built up during all
these fifteen years of planning. How do
we get adequate prices for our manufac-
tures? Now, Sir, as I see things, we
have developed our manufacturing capa-
<ity in such a way that even today we
are at the mercy of foreign industrialis-
-ed nations. We cannot even manufac-
ture fine quality cloth without imports.
For the fine quality cloth which we ex-
port, we need so many chemicals for our
finishing machines. So, we are dependent
on many imports in this field also and
the developed countries have it out of us
through increased prices of the finishing
materials. This is what is happening
systematically. So, we have to get down
to details in respect of every commodity
which we export and every commodity
which we import which form part of
-our manufactures as well as our exports
-and analyse as to what would happen,
in the context of the rising prices, to
us and to the developing nations. This
is what we have to do now.

Sir, having raised this point, I think
it is my duty also to suggest some solu-
tions. I do not consider myself to be
such a great scholar or an economist as
to be able to suggest solutions single-
handed. But I do suggest that the eco-
nomists of the country and those inter-
ested in the economic subjects should
‘sit together and consider this important
problem. The Government should tike
the initiative in calling together such
‘talent and getting their advice. Unfor-
tunatelv—-1 do not know who are our
advisers to the present Government and
the Prime Minister—I can only say, from
the kind of policies adopted in the eco-
nomic field, that they have got the wrong
advisers, bad advisers and incompetent
advisers.
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There is one thing which, of course,
is of paramount importance in any po-
licy that may be adopted. There may
be different shades of opinion with re-
gard to the remedies and policies that
may be adopted to meet the challenge
of the developed nations in the context
of rising prices and the inflationary con-
ditions, but according to me, one thing
about which there should be no differ-
ence of opinion in the field of self-
reliance as a national policy to be pur-
sued relentlessly. We have been talk-
ing much about self reliance without
meaning to give effect to it. unfortu-
nately we always theorize. When it
comes to giving effect to it, we just fail.
Sir, in 1965 I happened to be the Indus-
tries Minister, [ called a conference of
scientists. technicians and industrialists
so that theyv could devise means and
methods and the strategy to make our-
selves self-reliant in the industrial field.
That was the subject. We had very live-
ly discussions, interesting discussions.
But as scon as the American credit and
the Russian credit and loans became
available, we forget all about self reli-
ance.

Today aiso we talk of self-reliance.
We talked of self-reliance in the Draft
Fourth Plan. But nothing has been
done. We are even today banking on
more Russian and American aid And
negotiations for aid are going on.

We have always said that there is a
very intimate connection between aus-
terity and self-reliance. But this is what
we have forgotten. Now our self-reli-
ance is hampered by the fact that whe-
never we think of our import-export,
industrial production problems, we find
that there is a new class of consumers
which has grown up in the last decade
and a half—a small affluent Society. That
class of consumers requires air-condi-
tioners, it requires cars. it requires all
kinds of luxury goods. They form only
about 2 per cent or 1} per cent of the
total population. But their purchasing
power is very high. Therefore. even,
say, 2 crores of people who belong to
that category, provide a very good pro-
fitable market for these luxury goods.
And this is what is happening now,
When 1 sai¢d that we have to import a
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lot of rayon pulp to manufacture rayon
cloih, and when I said we can reduce
such imports because in the matter of
textiles also we are self-reliant, why not
make do with it, the answer given is
that there is a section of population
which is finding rayon cloth more eco-
nomic, more cheap, more comfortable
and thevefore let us have it. Which is
the class which is benefitting by such
manufacturer? We never analyse. When
we wanted refrigerators production to
be discouraged (Time Bell rings) 1 want
to take two minutes more,

They said that it is very important,
our efficiency in work goes up; in the
Parliament House we can work for
hours: if we sweat. there will be less
efficiency. This is the argument. All
those kinds of things are said. T say,
first let us concentrate on common con-
sumer goods. Unfortunately our manu-
facturing policy has been governed by
the reeds and requirements of the afflu-
ent few. They may be proportionately
very small, but their number is large.
about cne crore or so, which is pro-
bably the population of a sizeable Euro-
pean country with a high level of con-
sumption. ., (Time Bell rings). 1f you
permit, T will finish. T am fully con-
scious of the time.

THE VICE-CHAIRMAN (SHRT S. S,
MARISWAMY):
minutes.

SHRI T N. SINGH: T am soriy. 1
am finishing. So, Sir, [ suggest that
there should be a drastic change in our
plan policies. Tt should be possible for
us to get a better deal and a better bar-
gain from developed countries out of
the situation in which we are placed.
Take it from me that the developed
nations are going to have it out with
the developing nations which need to sell
their raw materials. Let our taxation
policy. industrial policy, production po-
licy, pricing policy. etc. be directed to
meet that situation. What 1 consider
very necessary of all things is self-reli-
ance in a very strict way.

Sir, before 1 close T wish to come back
to direct and indirect taxation.

|
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T will just give some figures which may

be of interest.

THE VICE-CHAIRMAN (SHRI
S. S. MARISWAMY): You will have
to finish in two minutes.

SHRI T. N, SINGH: In
direct taxes were 205 crores and
and indirect taxes were 941 crores. Im
1950-51, the ratio was 1:2. In 1965-66,
the direct taxes were 474 crores and
indirect taxes were 2209 crores. That
is how they went up. In 1970-71, the
direct taxes were 511 crores and indir-
ect taxes went up to 3699 crores. I
1973-74, that is last year the direct tax-
es were 780 crores and indirect taxes
were 5523 crores. This has been our
taxation policy. It stands self-condemn-
ed.

I do not want to take much of your
time. I have many things to say. I
wish I could get some opportunity of
saying something about the real econo-
mic position and what we should do in
the present economic situation. [t is
not the time when I should take much of
your time on this. T shall try to abstain
myself. But 1 would urge upon the
Finance Minister to give deep thought
to some of the points that I have raised
and try to remould our taxation policy.

1960-61, ~

THE VICE-CHAIRMAN (SHRI S.
S. MARISWAMY): The next speaker
is Shri V. B. Singh. Mr. Babubhai
Chinai wants to go to Bombay and he
has made a request to be allowed to
speak first.

SHRI BABUBHAT M. CHINAT
(Maharashtra) Mr. Vice-Chairman,
Sir, T am grateful to you and I am grate-
ful to my {riends also for giving me an
opportunity to say a few words on this
very important Bill.

[The Vice-Chairman (Shri V. B. Raju)}

in the Chair.]

1 shall make my observations on the
Finance Bill looking to the background
of economic situation in the country.
For the past two years the economy has.
not at all been healthy. The visible
symptomus of the malaise are seen im
sharp rise in prices, growing unemploy--
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ment and adverse balance of payments.
The problem has to be looked at in its
totality and in a proper time perspective.
The long-term factors have to be care-
fully distinguished from short-term fac-
tors which often come to surface and
sometimes attract greater attention,

Most of the problems can be ultimate-
ly traced to imbalances between produc-
tion and money supply, availability of
essential consumer goods and other
goods, industry and infra-structure and
imports and exports. Many incomes have
grown much more than real incomes
because the expension of money supply
was far beyond the needs of production
and exchange. In the last two years,
money supply increased by 30 per cent;
production by only 4 per cent. The
difference was largely reflected in the
rise of prices. Output of essential con-
sumer goods did not increase even in
the same proportion as per capita in-
come. The trend in per capita availa-
bility of some major commodities was
as follows: Foodgrains in 1970-71 was
469 grams per day; 467 grams per day
in 1971-72; and 418 grams per day in
1972-73. Sugar was 7-3 kgs per year
in 1970-71; 6.7 Kgs, per year in 1971-
72: and 6.1 kgs per year in 1972-73.
Vanaspati in kgs. per year was 1.0 in
1970-71, 1.1 in 1971-72, and 1.0 in
1972-73. And the cloth was 13.6 metres
per year in 1970-71; 12.4 metres in
1971-72; and 13.2 mtrs. in 1972-73.

Sir, infra-structure, including power
and transport. proved to be a botile-
neck in the development of industry and
even agriculture. The gap between de-
mand and supply of electricity is esti-
mated at 200.29 GWH per day. There
have also been bottlenecks in transport,
particularly in the movement of coal.

The balance of trade position which
had turned favourable in 1972-73 be-
came adverse with the sharp rise in oil
prices. The balance of trade in Octo-
ber-December 1973 was adverse to the
extent of Rs. 64 crores. The imports in
October-December 1972 were Rs. 395
crores whereas in October-December
1973, they were Rs. 680 crores.
exports in October-December 1972 were
Rs. 476 crores and they were Rs. 616
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crores in October-December 1973. We
were plus 81 crores of rupees in 1972
whereas in 1973, we were minus 64

crores of rupees.

Sir, these structural imbalances have
resulted in scarcity and inflationary con-
ditions. The year 1974-75 must, there-
fore, be primarily devoted to consoli-
dation of the cconomy. Indeed, the
Budget for 1974-75 takes a step in that
direction. It provides for selectively
greater outlays on power, transport,
fertilizers, etc. But the problem cannot
be resolved merely by marginal adjust-
ments. A bold and comprehensive ef-
fort will be necessary. This effort in-
volves a dual strategy comprising (a)
short-term, and (b) long-term measures.

It is most difficult and possibly unde-
sirable to roll prices back to any pre-
determined level. Prices are not flexible
both ways. A roll-back of prices in the
situation that we have, may not be fea-
sible. Whal has to be aimed at is price
stabilization.

Sir, in the field of finance, two kinds
of policy measures are called for. First-
ly, the increase in money supply has to
be kept in step with the growth of pro-
duction. And secondly, the level of
voluntary savings has to be substantial--
ly enhanced. The main factors affecting
money supply are net bank credit to
Government and net bank credit to
commercial sector. In the past two
years, the increase in money supply oa
account of these has been as follows:
The net bank credit to Government was
Rs. 6,418 crores in 1972; Rs. 7,741 cro-
res in 1973; and Rs. 8,695 crores in
1974. Net bank credit to commercial
sector was Rs. 2.168 crores in 1972;
Rs. 2.545 crores in 1973; and Rs. 2,929
crores in 1974. Money supply. including
other items, was Rs. 8,123 crores up to
the end of March, 1972; Rs, 9,412 cro-
res up to the end of March, 1973; and
Rs. 10,750 crores up to the end of
March, 1974, Sir, the major part of the
increase in money supply comes from
bank credit to Government, consisting
of budgetary deficit and investment in
Government securities by the banking
system. In the last two years this was
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responsible for 87 per cent of the total
increase in money supply in the economy.

A regulation of money supply would
primarily show that budgetary deficit
should be kept in check, and a larger
market for Government securities should
be created outside the banking system.

To keep control on budget deficits it
is of utmost importance to economise
on non-developmental expenditures and
to cut the cost of development projects,
to the functional minimum. Tt is equal-
ly important that Government depend
more on non-inflationary sources of
finance. This essentially implies lever-
ing up the savings capacity of the house-
hold and the corporate sectors. The re-
duction in the marginal rate of income-
taxation in the Budget for 1974-75 is a
step in that direction. But more positive
savings incentjves are desirable to make
a real dent into the problem. The fol-
lowing are some of the measures which
can be thought of:

A part of the increase in wages and
salaries should be credited to the Provi-
dent Fund Account.

The base of taxation should be widen-
ed so that agriculture contributes its
due share to the exchequer.

Individual savings in any form, except
cash, should be exempt from taxable in-
come.

Industry should be allowed to create
a tax free investment fund, out of pro-
fits, for investment in specified indus-
tries.

Such measures will push up the sav-
ings rate considerably, reduce demand
for consumer goods, provide finance for
investment and ease pressure on prices.

Regulation of, demand is one side of
the problem: increase in production is
another. What is important, however,
is that the increase in production has to
be in respect of essential consumer goods
which are more exposed to inflationary
pressure. Two additional factors have
to be kept in view:
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Import of foodgrains at the same rate

as in the past may not be possible.

Exports of some of the essential com-
modities like cotton textiles, are apt to
impinge on domestic availability.

Production of essential consumer
goods implies development of other re-
lated areas also. For example, produc-
tion of foodgrains, use of fertilisers, pesti-
cides, agricultural implements and machi-
nery, electricity. transport, storage capa-
city, etc. All this related development
has to be thought of as a single pro-
gramme. Any break in the chain is
bound to affect the final result adverse-
ly. Considering the inter-sectoral rela-
tionships, the focus of development in
the next one or two years should be
on the following sectors: Foodgrains
(cereais and pulses), sugar (sugarcane),
edible oil (oilseeds), cotton cloth (raw
cotton). fertilisers pesticides, agricultural
implements, electricity, steel, coal. ce-
ment, paper and transport.

To revitalise green revolution, the
new farm techniques have to be brought
within the knowledge and reach of small
In the immediate short period,
effort should be in respect of extensive
use of high-yielding varieties of seeds,
intensive use of fertilisers and manures
and greater exploitation of minor irri-
gation.

In the industrial sector development
should be first brought about through
full utilisation of existing capacities. In
the short term, this presumes: larger
availabilities of raw materials like oil-
seeds, cotton, etc., metals like steel and
basic ‘chemicals; coordinated movement
of coal; larger generation of power
through proper maintenance of existing
generating capacities; and ensuring in-
dustrial harmony.

It is also apparent that the capital cost
of additional production would be sub-
stantially reduced if additional produc-
tion is undertaken through expansion
of existing undertakings rather than esta-
blishment of new units, if such expan-
sion results in economies of scale. This
approach will help industry to reach
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econoniic size, and consequently, to re-
duce cost of production and become
move competitive in international] mar-
kets.

Expansion of capacity and establish-
ment of new units has been rather slow
in recent years. This has been so in
some of the crucial industries because
of unrealistic prices, financial constraints
like ceiling on debt/equity ratio. conver-
sion ciause imposed by financial insti-
tutions, and restrictions and burden on
inter-corporate investments, etc. It is
necessary that either the price controls
are dismantled gradually or financial and
fiscal incentives are given (o compensate
for the additional incidence of capital
costs. This can be done in a variety
of ways like exemption of profits cn
new investment from tax for a specified
period of years, excise rebate in respect
of the new or additional production,
different retention prices, exemption from
price control in respect of new or addi-
tional production for a specified period
of time, elc.

It is commendable that Government
have devised a new licensing precedure
which will ensure clearance of licences
within a period of three months. This
will help cut delay and make investment
more responsive to economic conditions.

The amendments made to the original
Finance Bill only rationalise some of the
provisions and do not depict any change

4in the basic principle of taxation parti-

-~

treatment of
resi-

cularly relating to tax
foreign income of non-corporate
dent tax-payers.

Under the existing provisions of the
Income-tax Act, income derived by
Indian companies and resident non-
corporate tax-payers in consideration for
sthe supply of technical know how or
technical services is wholly exempt from
income-tax. This exemption is propos-
ed to be withdrawn from assessment
vear 1975-76 in the case of non-corpo-
porate tax-payers on the ground of gene-
ral reduction in the rates of personal
income-tax. I fail to understand as to
how tne reduction in the rates of in-
conie-tax is relevant in withdrawing the
exemption which was made available to
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the non-corporate tax-payers for the

first time in assessment year 1972-73.

There is no denying the fact that the
preferential tax treatment to incomes of
technicians encourages them to develop
technical know-how and make it avail-
able to foreign enterprises so as to aug-
ment our foreign earnings and also esta-
blish a reputation for Indian technical
know-how in foreign countries. While
every effort is being made to increase
our foreign exchange earnings, the with-
drawal of tax exemption in the case of
non-corporale tax-payers will, I am sure,
adversely affect our foreign earnings. I
shall, therefore, strongly urge the Fin-
ance Minister to reconsider the propo-

sa] for withdrawing the aforesaid tax
exemption.
Another point that I would like to

stress upon is regarding the tax treat-
ment of gratuities received by the emp-
loyees of statutory corporations and
those in the private sector who are not
covered by the Payment of Gratuity
Act.  The Bill proposes to increase the
ceiling limit over the exempt amount of
gratuity from the present 15 months’
salary or Rs. 24,000 to 20 months’ salary
or Rs. 30,000, whichever is less. The
ceiling over tax exempt gratuity of Rs.
24,000 was fixed in 1962. Since then
there has been considerable erosion in
the value of the rupee. The prices of
essential commodities continue to rise
in a geometric progression. The pri-
mary object of the gratuity is to provide
salaried persons some sort of pensionary
benefit after retirement. In view of
these facts it is only reasonable that the
gratuity is not taxed at all. If, however,
this suggestion is not acceptable, the
minimurn that can be done to help the
salaried tax-payers is to increase the
fimit of tax exempt gratuity from Rs.
30,000 to Rs. 36,000.

With these observations, Sir, I support
the Bill,

5 P M

DR. V. B, SINGH (Uttar Pradesh):
Sir, I stand to support the Bill which
aims at giving effect to the financial pro-
posals of the Central Government for
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the financial year 1974-75 by raising re-
sources from various types of taxes, in-
cluding an ilusive agricultural income-
tax.

But the question is could the aim of
raising resources be different from those
of the Fifth Plan which aims at a reduc-
tion in poverty and a rise in the national
income? My answer is there cannot be
two aims. They should be having the
same aim, but the Planning Commis-
sion and the proposals contained in the
Budget spcak in two different wave-
lengths. Numerous illustrations could
be given. There is an urgent need for
the orchestration of these two Ministries,
namely, Planning and Finance, along
with other economic Ministries like
Agriculture, Steel, Industry and Mines.
It is the absence of such an orchestration
that is resulting in rising prices, growing
unemployment, increasing black money
and the resultant corruption and lack of
credibility, Let us not forget that socia-
fism is a slogan, but the rise in prices
and the resultant discontent, frustration,
and destruction of property, especially
public property, are today’s realities. Is
1t such an irremediable situation? No,
it is not, if there is the will. If it is not
there. it has to be created and with that
will the situation can be reversed.

Rise in prices is talked about much,
but let it be admitted since it concerns
the country and not any group or any
party, that to this rise in prices varlous
agencies have contributed. The fact is
that since independence we have doubl-
ed our agricultural production. There
is enough of food within the country for
distribution to the poorer sections of the
society through the public distribution
system, but with production going up
there is a simultaneous rise in prices,
Thanks to the growing power of the
kulaks’ lobby, which the Government
has not been able to check. The whole-
salers have created a situation in which
the Government has reversed temporari-
ly, and 1 hope it will last only like an
English summer, its old policy. What is
the result? There are firm indications
from official arrd non-official sources that
in spite of a 38 per cent rise in the pro-
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curement price over that of the last year,
the procurement both from private and
public agencies, is about one-eight of the
last year. The opposition parties are
also contributing to the rise in prices by
creating dislocation of transport and by
creating disturbances. The procurement
operations cannot succeed by advising
the peasants who have stocks of foud-
grains not to sell, Certainly this is as
much an anti-national activity as hoard-
ing itself. Food for all purposes is a
national issue, but the federa]l structure
of the country is coming in the way. For
instances, the cereal available today
to an Indian cltizen in Kerala is not
the same as is available let us say, to
one in Punjab or Haryana. The differ-
ence, according to one calculation, is ten
times. Now, this difference exists be-
cause we have not been able to procure
enough of food stocks, so that through
the public distribution system the vari-
ous groups of people could be supplied
with ration according to their physical
and physiological needs. In case the
procurement is lagging behind the target,
it is high time the Government reverses
its policy and directs the State Govern-
ments in the surplus States even now to
2o ahead with the old policy of procure-
ment, so that the target is realised, as
far as possible. The public distribution
system has to embrace not only food-
grains but also other essential commodi-
ties for which there is a great demand
from the consumers themselves, The fair
price shop cannot work, they cannot
function, in case it is left to the licencees
of these shops. It is necessary that a
democratically constituted mohalla com-
mittee or village committee should be
there to supervise the distribution of
the rations issued to these shops so that
diversion to the blackmarket becomes
impossible.

The problem of procurement nas be-
come more acute because the land re-
form measures have not been implement-
ed so far and the non-implementation of
the land reforms has created rather
maintained, the status quo of inequality
in the distribution of the agricultural
land. And the result is that a few rich

peasants, are in a position to corner the
bulk of the marketable surplus. In the
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urban areas it is not only the distribu-

tion of foodgrains which is the problem , or the other.

of but also the problem accommodation
is more acute, Yet in spite of the scar-
city of steel, cement and other building
materials, skyscrapers are coming up.
Why should there not be a stoppage
of such constructions forthwith? Why
should there not be a ceiling on the ac-
commodation avallable for living in
terms of cubic feet? Why should it not
be possible to protect the interests of
the urban tenants who are at the mercy
of the greedy landlords

There 1s much talk of hoarders and of
punishing them. The underlying idea
seems to be that all the hoarders, all the
black-marketeers, would be rounded up
at one stroke, and they can be punished.
It is just not possible, Administrative-
1y it is not feasible. But what is possi-
ble is a selective and exemplary action.
You catch a hoarder and given him the
highest punishment. Let his picture ap-
pear in the national dailies, Let kim be
paraded in the areas where he has been
hoarding so that the people may know
that the scarcity is man-created. “Here
is a man who has an enormous stock of
consumable goods and he is not selling
because he is demanding a price much
higher than the market price.” This will
have a salutary effect on the rest of his
tribe.

In the absence of an income policy,
ad-hocisim has prevailed throughout the
country. Sometimes it is a question of
the wage of the textile workers, some-
times it is the question of the wage of
the railway workers, sometimes it is the
question of the wage of the employees
of the Posts and Telegraphs Depart-
ment, sometimes it is the question of
the teachers, sometimes it is the question
of the LIC people, sometimes it 1s the
question of the bank employees. There
is no reason why even in a mixed eco-
nomy with dominant private property,
an incomes policy, which means a policy
of wage, a policy of rent, a policy of
profit, cannot be forced on the country
to cover the largest sector of the em-
ployees and workers. In the absence of
such a policy, it is highly likely that ad-
hoc-ism will be creating again and again
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disruption in one sector of the economy
While on the one hand
we are thinking in terms of having newer
plants and more plants the nstalled
capacity even in the key sectors like
power is not utilised to the full. Natu-
rally, no expert from any industrialised
country of the world can help us in ut:-
lising the installed capacity unless we
move on our own. And for this there
are age-old remedies; they can be accept-
ed and implemented. There should be
room for collective agreement in each
of the plant so that wages rise, produc-
tion rises and the installed capacity is
fully utilised. In the name of reducing
unemployment a policy of making un-
productive employment is rampant and
the result is that self-generating employ-
ment is not having its due share. It
means that productive employment is not
having its share in the economy and the
result is that it adds to the inflation, to
the reduction in the national income. Tt
adds to the processes that reduce the
production of commodities and services,
This should give place to a policy of
more productive, more gainful, more
self-generating employment so that the
economy may march.

Even our educational system, in spite
of much talk of educational reforms has
not taken pace with the needs of the
country. And what is the result? The
present generation of students are blam-
ed and, more often than not, rightly
blamed for having less equipment on an
average than the older generation. Yes-
terday 1 heard an hon’ble Member of
this House comparing the mode of con-
sumption of a vegetarian country like
that of India with the non-vegetarian
diets of non-vegetarian countries. Had
this remark been made by an under-
graduate in a properly instituted educa-
tional system he would have been asked
to leave the class room. But a back-

.ward educational system has gone deep

into our system so much that even ma-
ture politicians compare non-vegetarian
diets of the West with that of a vegeta-
rain country.

In the end, Sir, I have to submit that
in case price rises and man continues to
fall as he is falling today, the parlia-
mentary institutions cannot stand and,
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the.refore, it is high time that the policies
which have led to this situation are re-
versed.

SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Deputy Chairman, Sir,
I propose to take you and this honour-
able House to certain aspects of the
various serious difficulties causedto cof-
fee plantation, particularly, the coffee
plantation in Kerala generally on accou-
n¢ of various reasons, particularly on ac-
count of the application in any rational
manner of the Central excise duties on
coffee. It is a grave position
that has arisen in the coffee
industry in Kerala. This industry
in my State now faces acuie pro-
blems. The entire coffee industry in the
State of Kerala is on the verge of immi-
nent collapse and as has been rightly
focussed by various leading newspapers
in their editorial columns unless imme-
diate steps are taken by the Government
to avoid crisis in the coffee industry in
Kerala this industry would be wiped out
once and for all virtually throwing out
of employment more than 20,000
workers engaged in this industry and also
about 25,000 small planters each having
less than 10 hectares, Unless in other
coffee producing States like Karnataka
and Tamil Nadu the coffee growing in-
dustry in Kerala is essentially a small
man’s venture. While there are about
25,000 small planters, there is very little
which is with anything like a big planter,
The main produce in the State is the
low-priced Robusta variety of coffee.
The State accounts for 15 per cent of the
national production. The growers’ eco-
nomy is in a state of total collapse to-
day due to the phenomenal rise in the
cost of production of coffee without at
the same time being compensated by an
economic price commensurate with the
substantial rise in the cost of production.
The productivity in terms of yield per
hectare of Robusta variety of coffee in
Kerala is also the lowest as compared
to the yield in Karnataka which accounts
for 62 per cent of the national produc-
tion and the yield in Tamil Nadu, which
is another major producer of coffee.

The cost of fertiliser has registered an
increase of over 100 per cent during the
tast four years. The cost of other inputs
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such as pesticides, insecticides, estate im-
plements, the cost of fuel, the cost ot
transport have all risen sharply. So far
as the wage rates in coffee plantations in
Kerala are concerned, ironically Kerala
pays substantially high wage rates com-
pared to the other chief coffee-produc-
ing States of Karnataka ayd Tamil
Nadu, A comparison of wage rates as
on 1-4-1974 would show that in Kerala,
the wage rate is almost double for both
men and women as compared to Karna-
taka or Tamij Nadu. Added to this is.
the recent enhancement of excise duty
on Robusta coffee, bringing the incidence
of the levy on par with the levy on the
superior, high-priced Arabica coffee.
This would further cripple the economy
of small Robusta coffee cultivators which
is already in disarray.

Sir, when the excise duty on coffee was
first introduced in India, it was done on
a flat rate for all types of coffee. The
Travancore Government had objected to
the levy of excise duty on coffee, and the
Government of India had then exempted
coffee produced in Travancore area,
which {s now a substantial part of Kera-
la, from the levy of excise duty.
Subsequently differential rates were ad-
opted for Arabica and Robusta coffee.
While hon. Shri Morarji Desaj was the
Finance Minister, he had proposed to
equate the levy on the superior type of
coffee, the Arabica, with the levy on the
inferior Robusta, This was resisted by
growers and the Budget proposals were
ultimately withdrawn.  This offends
against the principle of ad valorem levy.
The satne measure is now contained in
the present Budget proposals. The duty
on Robusta coffee has been increased
from Rs. 66 to Rs. 100 per quintal bring-
Ing it on par with the levy on Arabica
coffee, Sir, the object of levying excise
duty is to control or curb internal con-
sumption with a view to facilitating
maximum export, Since coffee is a Cen-
trally controlled commodity, which per-
haps is the only commodity the market-
ing of which is entirely in the hands of
the Government, the Coffee Board is
able to fix the quantum of coffee to be
exported and internally marketed. This
the Board has been doing effectively
every year. The Board is, therefore, in a
position to restrict internal consumption

R
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of the product to the desired level.
And hence any measure to curb con-
sumption is really redundant. There is
perhaps no other commodity which the
Government can effectively exercise its
control on of general consumption.
Hence the demand for abolition of excise
levy. The present excise levy will lead
to an absurd position where a kilo of
Robusta pherry black seeds which has
40 points in the price differential scheme
has to bear the same quantum of duty
as on Arabica peaberry coffee which
has a return based on 90 points. This
is an unprincipled unbearable, burden,
imposed on Robusta growers and, as 1
submitted, the Robusta growers are, by
and large, in the State of Kerala. This
will cripple small growers and work as
a disincentive of production. In other
commodities the higher levy of duty is
passed on 1o the consumer ultimately,
but this will not be so in the case of
coffee. The price realisation in coffee
seed will not increase corresponding to
the levy enhancement, and the growers
will have to ultimately bear the burden.
Coffee industry returns valuable foreign
exchange, particularly in my State of
Kerala. It is facing a total extinction.
As an interim measure T would suggest
that the immediate release price for all
varieties of coffee be substantially en-
hanced and to su regulate the pricing
policy of the Coffee Board to ensure
a return to the grower commensurate
with the rising trends in the cost. Tt
is a fact that the higher cost of pro-
duction in the Stafte of Kerala is not re-
flected in the determination of the over-
all cost of production with the result the
growers of Kerala particularly are the
poor victims. Steps must be taken to see
that fertiliers and other inputs are
available to the growers in Kerala at
subsidised rates. Quotas of fertilizers to
this sector of the industry should be sub-
stantially increased to meet the needs of
the growers., Measures are also to be
taken to see that facility for cheap cre-
dit is made available to this vulnerable
section of the planting community. May
I suggest the following immediate reliefs
be considered by Government to the co-
ffee growers to save the industry from
economic disaster? The immediate re-
{ease price of coffee can be raised to Rs,
5 without affecting the consumer price.
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All excise and customs levies on coffee
must be considered for withdrawal. Sub-
sidised rates may be made available for
fertiliezrs, Credit factlities with revised
rates of interest may be made available
particularly to the small coffee planters.
For some weeks now after the Budget
proposals had come out, representations
were being made and memoranda were
submitted to the Finance Minister; re-
presentations were made to the Deputy
Minister of Commerce. The honourabla
Finance Minister stated that the matter
appears to be one to be dealt with by
the Coffee Board ultimately, That was
his first impression which he stated.
Some of us were there along with the
memorialists. When the matter was
taken up with the Union Deputy Minis-
ter of Commerce, he thought that the
difficulty had come on account of the in-
creased Central excise duties, and, 'here-
fore, that was a matter to be dealt with
by Finance, Therefore, they, Members
of Parliament included, walted on the
honourable Prime Minister and sub-
mitted a memorandum to her and told
her that Finanve was saying that it was
Commerce and Commerce was saying
that it was Finance, and in between the
coffee planters, the small coffee plan-
ters of Kerala, are being sandwiched.
Therefore, Sir, I would request the
honourable Prime Minister to go into
the matter, But T submit that nothing
tangible has been done so far and it is
absolutely essential on the part of the
Goevrnment to see that something is
done so far as the hard-hit coffee
planters of Kerala are concerned.

Then, Sir, [ would only deal with two
more points and be done with my pre-
sentation on the Finance Bill. Sir, I am:
going to deal with an important point
and it is not just a matter concerning the
industry in Kerala, but it is a matter of
general national importance, Sir,
naphtha is one of the important require-
ments of the fertilizer industry. The re-
finery at Cochin in Kerala is producing
about 800 tonnes of naphtha per day
and you would be surprised and shocked
to note that 2% months' production of
naphtha is lying at the Cochin Refinery
as the FACT. located at Cochin and
Udyogmandal. has not been able to lift
any quantity of naphtha produced by
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the Cochin Refinery during this period.
The result is that the Cochin Refinery
would not be able to produce hereafter
naphtha because the naphtha that is pro-
duced here is not taken away and there
is absolutely no space where this wan be
stored hereafter and the position in re-
gard to the FACT is such that they have
not been able to utilise this important
material for the purpose of fertilizer pro-
duction.

Then Sir, the gas that is being produc-
ed in most of our oil refineries is being
wasted. The gas that is being produced
in Cochin Refinery is being wasted.
Why? Not because the country does
not require gas, Large sections of the
urban population, people living not only
in the cities, but also in the smaller
towns, are prepared to use gas because
the cost of kerosene is high and the cost
of firewood is high and the cost of these
things is something unthinkable and,
therefore, if gas can be obtained, a lot
of problems of the middle-class people of
the urban areas can be solved. But we
have not any containers for this gas and
we do not import any containers also.
We make our own containers. But the
production of gas containers has not
been up to the required extent and the
result is that large quantities of the gas
that is being produced in our refineries
are being wasted just because there are
no containers.

Then, Sir, I will deal with or just re-
fer to one more point and would end up,
Now, Sir, socialism is being talked about.
The Government employees today are
feeling that this tall talk of socialism 1s
absolutely in vain. We know, Sir, what
is happening in the railways today. We
know what is going to happen to the
Central Government Employees’ Confe-
deration’s strike call the day after to-
morrow. Sir, for the purpose of con-
struction of houses by the Government
employees, the amount that has been set
apart in the budget is Rs, 5 crores. Out
of this amount of Rs. 5 crores, a little
more than Rs. 3 crores would be neces-
_ sary for the purpose of sanctioning the
pending applications which have already
been processed or dealt with and hardly
a sum of Rs. 2 crores is left for giving
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loans and other assistance to the Gov-
ernment employees for the purpose of
building houses. But, Sir, in the same
Budget. a sum of Rs. 12 crores has been
set apart for the purpose of sanctioning
loans to the Government employees for
the purchase of cars. What are the sec-
tions of Government employees who
purchase these cars? It is the higher
sections and the affluent sections. 1
would, therefore, request the honourable
Minister to see that this amount of
Rs. 12 crores which has been set apart
not granted and, certainly, supplement-
ary demands are made for the purpose
of allotment of funds for construction
of houses by the Government employees,
particularly the low-paid class. Thank
you, Sir.

N wdlr fag (zframar) @ go-awr-
et g, & faw fygas o1 andw F W
F fag @y gar g 1 faa fadaw & a2
famme wFe F0 go g @ifadi A, g9
I A T AW FY Hiww A F 3w
w FFEaEnN AR Y AT I aTS
TGFT o9 A wFe wEAT argarr_g
1R g Faarar argar g fF 3w #r gea
foFrg @ ¥ I3 7 § )

IT-HATLT HAET, 1950—51 §, gAR
UM R & A EFT T, T FAG 2215
FOT TR T | 1972-73 § @12 g3 T
St sy off 9% 99 1851. 91 FAS
a7 oft | SHY A ¥ A GO A
ST FO X AqTHEAT 1950-51 ¥ WY a7
404.51 Fg ®AT A | 1973-74 ¥
gl § oS wiwEdr AN, 9 Fa
4537.78 FQT TAT AW |

Tdr 7df, A% qUE & AT §W AW
awr & svee gz o 3Ed § fF AT & am
S AT ST gAT ¥ A 1950-51 H
889 . 87 FLIT AYAT T A1 ¥ 74-75
% foarar & ST X1 § GTAMAT AT THT & IE
FHT 4095. 41 FUS FIAT & TFT & |
FaF qrg & 91 afge ST arEn A

ﬂL
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FT FZI 6 TEIY AT, ITH 1853 FUT
squr @At gar o1 A1 qq qrEed qiw
TET Nl & T g 7 2,066 FAT
T @9 T A G €

Iq-gATETT HIITT, J& @A FT AT
T8 ) Wity A ST fF oo A
qr FAT AV AE gL g, A I gAY
EARIATH 9 75 EHT Al F H_W
fasrely oy 1| s St o= @@ @A
F3dq Hgaredw ¥ g wial ¥ fawrar
9§ TS & | TH AwrH fawelr & ast 7 A
qra} #T gegr I AI99T F 95 9T §
Fq @1 10 qr@ 41, 7her Iy A
F sifqn are § A4 gear £0T 25 |WrE
Y af 1 adr AdY, g% qiare g5 9L
Ffes gaq @t A7 drare fr adr T g
RW ¥ g 7Y qErEam guAt ¥ sanar e
SOV

T qIF & ar1 4 ag @) fAqzq wvAr
qIgAr g fF gRIR 3T F aeam S avEd
wafrai § SR S Trgaz Fafrai §, I
FIC AT ORaar geaar ar ganr &7 9%
FILY FILGTAT F FIX 2998 FUT §74T 31
A, 1973 % &7 g1 a1 ) o aw A
ST srgde wufaar §, S frofr 3 ¥ &, 943
FAT 2346. 7 FUT ETAT AWM AT § 1 59
AW & AET T FILGIY & IAHY TAAT erHa
g T a9 wwa g, afew S gur

fadedt wig &, § S mmar FY A F7w,

AT A AT § )

T T GCHTAT A7 1 I FF A 30
Fr W 26 FUT 50 arvg difzw za o,
AfFT T AT ST § 21 AT 50 AG
T FifF @ wwrh Sid & oaws
FOT S & | Fgar 921 w7 A7 whe
FATR W & 9T, 12T dar $73 A7 wiFg
aGl, ST gW IFHT [ TR AE F
A,  FE 60 TUAT A FEF 50 TEE
TEHIT gl ¥eT & 4w S faded aw &
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qa1 4 gFar § @7 § #F IR A0
FaT wAFT AL & 1 AIATTIT ST E. L .

granread (0 Ao do TR) : IFAT
AR 7 AT, 7 AT G AT &Y AT |

s A fog :  wAAT g 93
qrady §, gawardy § T qarardr g
¥ oy favamm 7@ ) T adf & 7 w1g
q agi wrer-amer wer fwar ) gar dw
* gy wwAlfaEw Tfagw s—6 w® H
T 9T AT E 1 67 FTIFIGE A SAE!
ata feamr 41gaT § 1| S faas Al
930 farg FY gEInel aAarar dt oF A
F e dr I HET Well 97 y g A
THATIAT ST G 0T 4 | 39+ a7 fo
Lt o fag F1 @it faan | s qreE
g} A wor fag w1 a7 F9 7% 990000
a8 quF FITT | IAE AgIL g HqAT
TAfg # BrEFY, AvEr 9Rf F1 BR
FI AT dro Fo SFo & YL T YT AT
& | qF gy & T S L

SHRI G, LAKSHMANAN : Is he

speaking on the Finance Bill or is it a
character assassination of Rajnarain?

SHRI RANBIR SINGH: I am
speaking on the Finance Bill, my dear
friend. You put on the earphone for
translation.

T W ¥ eax orlgm aeEwr afad
TR} AT qEAT AN qGH A §, TR
3 g & g7 fFar <1 @ &, qar sad
v fag ot 9FF & | oS worgdr A
TAATH  FIA FT HAAT FY S OGE &
ST qTRAY T W AT AHFT & TAT ATES
& IAFY FAAT T, ITH1 fASTHT, ITHRY &AW
FT AT9, AFIT GRAT F, THT FAT 7
FIfarer &1, 190 FUT ®IAT IFT , AFT
W Fr wEs g AR sad gard anfaw
qEIT GIUF B W & | "

Tax a1y A & faq w@edlt wiwm A
T ATIAT FAT A[ATE | AL 3w |
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F AW, 389 aTF §8 I & fREd MR
21 7% oF fgoy § f3aET awy wy
FLETT FT YThT 2T & | Far g9 agrar
FEW T F 2998 TS FHAT FI-
QAT ¥ FaraT g | S FR@rat 7 IS
Frqq A A7 ATCAT ) IFFT GAT q1YE 7
FT 3AF TG AT Tar & | IR AT F
T &, AAIE A wHd g 1 AlHT gady
aYE fggram ¥ A & swe @
FY AT & foqq 7g¥ qard oy &, fawrey
qar #1 A ¥ S mWIO S HeEe
zafazfadr uaz & Sa% nafas wgw
qIER Wz gAfrfadt SEE w oS
FF fagr St & g 3® amg
A & @FAr B 5 BFIT T wmT
e safefed), IRa & s e & ok

3500 FXIS ®GAT AL F1 A1 gy &
frd” war & 1 QAT AT avew faT S
q IGFT AT F9T &Y | F =727 Ar
TeEt rEs 42 1 qH @it At A
AET gML WITAG FAWA F AGEA
g, a8 TF WM F wer v 4 § 9w
A ool ot oft oF 939 F nwEy weh v
FLATTE ITHT 9391 & 727 & grerg 3
AT T B A7 F A% =T 0 A7y
BRI AT ¥ F37 § sy srfed oY gasy
AA ) REAR TR A 57 317 Y fa-
for #Y 5 1969 #U3 w4 sy s
AT F AT FH AT FTAT e
CACEIEC O 2 ST 1 E R e
T H qwz  fggeats 7 gvge
LS B G T QR - —
¥ oqu agf &1 anam | wdt a4 foma
FOT T 2z AR T8 A g

a9 F ag I fRAta & Fear mar qIz
AT /Y FAT W ST AT gy g
WA B, qEan 2 W) qvare !
U AL R A1 A = vy |
TRAY A ASET ¥ 9 g qar |

1
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g atar a4t & Wt AZ FH UF BT
TS g1 St |« SAF Fwor w4z § fF
BRT T frm fa gk 3w & weav ew
FHISATEY T AT | AT qp agw
fFar fe arsr 3w %7 s g & fog gx
WM F 977 gwandy adF ¥ 4dF |
TefFendt oz & B gard) gxrardt w adiwT
A QU WEETTE TEARY FT el AT
W A qrov g § o9z 9% e
1 AT F3H &, 73 THY & A &, gAY
foo i & s o' o ager @ o o frm
7l ST F Y of foew Fmr & fr dar sarar
QW AT T wgad F
5 1929 31T 1030 % a7 97 3% =7
ST T AT, TAICFT 1 59 799 1 ©7F
q 16 &< 7F fAgar om, qar &7 oy fama
A sE A g dw ¥ w4
arzdl sl gfegr w7 3% ¥ . sy
BT AT | IAF AW E o o
SHRE w7 A g P o wa
930 &, f97 ama 1 uFe wfq 15-20
wg § faadl o saxr frarr war T4
T AT AT | AT 93 A7 717 ) B 2,
TAE] &7 T § IO F FAG LA g,
T FE W A8 1 e s g
& S ATGTIZ0T ], AT AGATL 1Y &, Fraw
g, Wl swraifaee £, wiaed £ 1 asi iy
WIE F 0EE AV AT FE | ATEY Wiy o
fag woft st & @ Fear FAgAE fr
fied 25 Al & faca & zw aw
T AR AE WAL G ¥ A Fd,
St AT F1FAE T FIX 396 qa QT
AT & AT WTA F fo0 g1 & w1
WA g F FOT A0 ware g g
fFar T 91 qaEdlaT Sz &t F7E g
wiw & fgmra & mafrt Y 400 w1
@ F1 oAl oag W owrg §, fad gz
FIAE T MM 8, 51 fF ATEITREIY &,
w1 B wedl ey Ay w2 Wiy 2 gan
F AT fRA | 9% g fee v ¥ g

N
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w5 faw qof o #y wraw § 9
AT Q0T 7 F A HOFT AMAT T3AT
9w @ige § fae Star A1

ATNFT ¥ gETTT FIF 5000 FUF T
F1 wifaag &1 aFrw gt faqy fae /e
A, gt aewre ¥ fagr o Fbeg A
g gAdy & 1w ghrar awd g
g wE s Ty § P g A o A
T HY § 98 AT e g7 Fegaifea g |
3 7g 97 s § 5 awdw § sl #%7
qEAr §, WP @ wefr g, ardy "l 3
wgi gefemmssing agy g8 av § a9
agl ¥ a1 a1 FI1F gt ez & fgwa &
gATEY AIFIT 7 AT A FLFA0 92T
T 90 TTAT FZIS FT FILT AT FI0 1
B gYg 290 wq frEew % fgara & 7al
TE AT T FZTH S 7 A7 FE (A0
AT FFM AT FF TFAFT § dg AT
agt faa awar &1 wagror Arew 7 fg7g-
I FT ATATT AT Fg AAIT AAT G140
AR fggEara & AT w1 9@ X A9
g @ oF HraaFr g fF ey g aw
HIFTT FT 37 77 FE AFTAT ¥ JHAAN
Frfge fir gt dw &y wifas sgedr gqy
BT & a1 v & fp gk e &1 g1
+Y 73 %3 qFT & % 79 0F 7o H1do Hho
F FqIAT FT 500 AV 700 ¥TAT WG
grearg fasdt & @ ag o feegaifen
femra a9 ara € ST S 58 wAAT FY
fqaest 9 1 @9f aq0d § 7 0 9F S
7 f a7 ag fadol 78 €, nftacae g (e
AIEH 9T FT AT & | AT ggi &7 franw
I AYHT F FIAGT FETIGAT ARAT & |
fargeara #Y wa & ad geed) gAFeaT §
AT fergdatd F1 ATt gt § o1 s
FAT FIGE g 98 W A597 §F qaudar g
fF #7 7 F9 99 F 92 &1 97 39 g |
FIH FI AT F1 gy fogdr el
TECET 1 A AT IH AT oy
ArqEAY g1 At 78 7 qF 9TE AT AT H
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A 7T &, T TS AT Tae Prary qIFT
LA § 78 fegwa qwed f fraar v o
| fHaze 4 w3 7 Frad wR A g
T, Pt 777 Y A A g3 | A ard
Al &) HgAT 9 ATy <@y, g FV FAIE
T OTEA T AR WWIAT A« v |
(Time bell rings) AfF q& v gax g
XA E 39 AT F i e i oww
T Sa’T awv7 faar s | )

S AN T §z Wy A
RHTT UaCaqaTT g1 &y |

N oA fag 0 T F o g
wareyer SfY, USRI ot aig F Sy

sTaNtEan () AodloTr): wry Hy
ardf 1 w7 gifefade #9% o Fiar fgmar
AT T ATT AT IS | T qwy
ST FT 257 4 A7 § ‘

i AFCAM ¢ A7 Y oyrg gET §

fraw aar Hfog fx fredt £ diw & qud
] FT AT 7L fadar ) -

THE VICE-CHAIRMAN (SHR1 V.
B. RAJU): He is not yielding.

# oA fag ¢ w7 § A ¥ fao g
FZ NG AT 79 A1 /17 I3 7 1 A 39-
awrener S, § fraza w2 <ar ar fx s
T w1 q2r 9 s gFA @ ATRAT &
TEE g FT AT A1 7T F Ay AW §
fraza #<at agar § & s@r uw qog
AT THAT BT A AV 94T @ FR F
qAA FC & qS T3 favivs a7 oz gegiy
Farar f& GNFTIT 9T F1E TAWT T
g 1wl s o ue fag ¥ Aiw Faar
a1 B A\ fageat famr 29a § ag sreigiae
FHGS oAt &1 faw @4 o, s T
FATAT AT T97 JF 3T 297 & ATIHY F7
TA T AT FW AT A1 AT °0 qrA §
I H A8 60 FHAY AT 97 @F FLAT
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[t Tt fag]

gr1 wfs frar @t Awgk W W
fradt & warar awe 9e @d Jg
FT & 1 IT AN DSTT FT AT G
Fg SWAT qedle &1 Al | dgE &l
wrs &, Wity gaX gAG T AT §
fae et T fggra dar Ay g1 fa
oy ey o ST awEy § w1y FIT & I
FY T AT AMRC | 9§ F FF H
deraTe gedy Iifey o< 59 ¥ fog ang &
st ge afewrd €, st v fAa €
wraeT 1 feuft o g7 ) farefy g2 8, fraw
oY FIF &, § I & QAT =gl § F N
73 QFANE TEY T 9T AT &, 1 SAL
FEY g Ay &, faw w1 gl o gar,
forg § AT &1 AT FUT WAl FAQ
g 7z frw wwTe & At § 1 A 9’
g 7 g av ag dat N F fRar A
faetar | 7g 98T I§ F1 AT & AAT )
zdY awg ¥ ENE T, N WA AT @
9q TT AN T 1 A AT qA 07 fF 4%
A S aTEARIIT & T 99 F ¥ @A
HW@E | AT SATET ag § fa A
AT ATET AHGAY & geEIERaE SHASW q
3T T F & FF A TAT {H 23997 A 39
¥ 3@ 60 TYEdT WET § | gRIT ATITEY
80 ®HYat &, I 39 H 30 Frady Wk
q ¥ § o aga w0 g, Afsw arw FrarT w
ST W ¥ @Y W AF g, A1 AL F IUX
9V S Al §, FEfeiEse 9T S g
AW &, 7 AU T FrarT q@v g0 av
§ fag @&y Adwa § wE0 U w49
Ay TS N wrweaT WY forwr A farg-
T F Q@A T Ten g1, fom #7 fergeare
FV ZF AT HT 7 g1, S A0ty ghar
¥ & oY &), A frgean & warw §
w@d g, qE #AA, o S A o
FUEVY ag FTAT HIT T8 TW 9% AR
T [E g el P s o
3% A1 | A @A At Rargeaer Ay
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arfes ageen ¥ qadey F@ F fa
GTATE ATT FY FUT TEIA € |

ITYATERE WEWET, § TF g qIgE 9T
Fgar1  faw wdv S ¥ geEw e & fog
FZT & 7 A fedt AR #Y 600 TF F
FAT ATAFAY g1y, 10 e FEr oy §R
T 39% Txa 7 fgara @A & fag sg=y
Al L [t | qF aga wvfaw w
d@q #Y 39 faa & arax fv w2Y 9 var
1A I H HA FO I ALV A

I Fgd § fr wadde e gfear vy
AT syrare FY gifwdt g o §, Afa
qeT ME & 1 0 FgA( g F e fgrg e
FI AT 78 gradt 91 fgrgeam wF awwR
1 wfewarq § a3 owar gga@ | BETY
o fadnd) g & €eq & F 8T 92w #Y
qstrd, gfearom #1 BISFT WS FAAT
L (I

granras (A dodlo uR) : T
faT

=i Todle fog : & aurd FT W E,
#ad 3 fae Far 1 =g Y Aify gaov d
TAFT FTW 53 ALY g % s w9 fay
Tfer samr M R R TR @a H S aw Ay
1T g, QT 9T, 99 qrAT & U F o
Tg G1 FF & I AAA & A4 & ot 9
SawT 7F v g2 §, AW g0 far s
a¥ | it gar g § f ot Tew g
FYAT IAFT LIS SATaT T34 o), A% Iqhr
stga qIaTT SiEr et ot 3t A Fg
ag # gt qr A IJGF AFAR IS
TET 91 |

# arqd frdaT AT At § £ g
Fo qat 7gf fF &7 g7 IRNT F¥ FYAg
FMQAT, HIT FACAT fx gATN wrwAY
FATE? IGF IS ATCAT T8Y &, Ty
q& e FRT F15 A3 FaT qFdr |
TEFT F1% O €Y @ 3 AV 9w gar
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&5 WY & srea, qFAA FH fgama At
2 & W gar @ gFar, afFr Fo A
gar |

TH AATAT ITFAFAET WA, TF A
7 qo9 2aw X AT F F@AT ATRAT §
AT d°F S FILAF T FE AAMAT
S fFar ¥ A & IR d0d A
qaray @ qF FNE gaWA  AG | THA
Frgi wre a1 B0 & 9 9 qo9 A
iar A AR B gadre gy qlwT aaw
fireatt, 2121 ¥ 800 FUT & F FT@FAL &
FicAoucaa A3l g ar famra & 50 gW,
ara, $& ArE, a1 A0 Fy A F F4Y

i 4o 24w 4,5 TUAA Q@A A

faw wely warea A g fa fgrgea w1
FIY T T FAT 1 AW FITATAT
3 dea 270 78 & A @Y 9T Y qog TAw
ad ar arfgy 1 AT A A ae
& ar qdv e forad gam 3 arfeai
3 g1 o gAY SR A AT THT A8 &
qrady F a0t A | e d 6
Fgal Al § |

st TATema (aT waw) ¢ A,
& amdy Twwa & @l awe R
arearg | s@AmAd A @ e g R A
@ aEafad a3 ATAET G H EREIy
ey =z fag S FT AW A F 1 A
et § f @ & aEATAd a3, ERLEX
ey area g arg B WA A oA
a7 fqa Swerere @ifdd £ 1 FB S
weqE F@ g da1 Fad 3, zafag garw
Sy 9w fag o & arg @dg & Sad
e fag St F AT gW g4fag @ 2
<@ & fr Sty = fiag o< gw et
firy 3 g w1 qEn ar fRdy & arg qgarY
FOT . .. AT 3 F A0 ST FLT
sqfag A8 F7 @ Z | TAFT AW AT g
gaAY AHIS JAATE, FW F1TOF F ST
&, g %) foes gl 71 I3 2, SeTaEnd
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1 g7 XFATY, W H1 ATAT GUTH FY (rTaHY
FY g 9T A A § | zalow gw oIww
fag & fa= g v W SAF A F fag
27 37 § FTUXY @iad &1 ) AW, sfAd
Foorr grefy Tag ¥ oF PR fra¥ & . . .

gaasreRes (st dto & ) - IwA
FAT QAT § 7

s TraATeraw g, #AifE Wi A
FERSEAR- (LI CARARCUIESE k)
For o ¥ QT AT FAT g W g 7 &t
g faar 3—"573 & gara w3
faa; & fr guR oftare & qfy Aoy #r
AT 97T TR ST A gAT 1 a1 forg
syfder &1 ATAT-AAT NIART T F A,
FT I WIIAT qHIT KT I 9% § 7
aYas gepfa o A F asqr g ?

s\ Todle fag : Iagwrsasd T, 97
Y U FRT FET AT ATATTOA Y &g}
T ¥ 27 9T (98 ¥ FH 4 A3 X
AT E | .

(Interruptions)

gagaiea@m (st dto d@o ww) :
A Fgl GRS TI NqANT I

sft vRream o gF ar g¥ 6 It aF
Ay Hfwgar | AR FZAT § a8 T
T §——2 o7 37 7 e e T frmr g
g fewa? wred HY aHT AT TUTT HqA¥ S
fagar &1, zrer F1, syyfeat 1, fagrfmar
F1 TEF T AL T AT & o017 w@EaT |
garwT wraeat faey & 1 gy fifr
5% & gafae Arad 9w fag 1 A
gia i g1 2|y, sa@are f faaar
g
“Birlas buy up Maruti. It is reliab-
ly learnt that Mr, K. K. Birla, the
eldest son of Mr, G. D. Birla, has paid
Rs. fifty lakhs to Maruti Ltd., the
small car company headed by Mr.

Sanjay Gandhi. the Prime Minister’s
younger son,” : :
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gegarad (A do flo 7R) @ WY
agt Fr ared & E

sf) TIHATTIAW : =W, F FEATE @HOA |

|

avor fag &1 arg zafau & ver & 96

gvor fag 08 wizd) ady § o ff fazar
q dar &, erar § a1 &, J41 5 e w7
quT BT F 7EY & 1§ v 57 fag &%
f it SadT & 48 F a9 9% F=A 9

o) QI w7 (IFT ¥3W) : HFAIAT,
TqFT FAT /G § 7

o ToEiT fag : sfawr & & &y &
arer fafqeze & ¥ W, o 4 F2A §
faege n9g FZT & | TAET TH AT AT
TRy T AT FA1fEs

gradrnd (s foflo M) : q@AT
QFATAATT G AN F1 T7 97 ofowy U
IUT A I1q AW 7@ gl WInterruptions)
ey S, ATIY FGT TAT AT AT AN
qTF | HrqA Aqra F foar & A gasr aYar
fomr war

s AT fag : # ®EG T FIH
g1 I AF FFr ST AT § |

| v @ =S G99 fag w6
am zafow & w1 § F@ifE A qw #
Grface wagear o W@ &, 3fRwr ST oofix
Fegfaed] «1 a7 & @I/ )

Fawiead (Al Ao Ao W) : WA
Y sy § 7

i UwAREe: @ «mA, g 2 faaz
FTART LT T | A BN 3@ @ E gACA
3w A F AT T L, Qa7 FF §
frar s w@r & 1\ oA fERRC sreHt
ac fag & go foa @& 1 gw Faw
At qvor fag wr & adr afw gare
am ¥ ot faad Qe 7= €8x 2o T
gAY ffgar F fag ia #1 fodud 3%,
oF a1g fad ¥ qfr a0y @i Fr oF
ga FwrE T Ay F gov A )@ &
AV IEFT AT @A | @ AT Y AR
feadt & area sasy ATy § vl Y 4

GIPN—S 5—13 R.S.S.[74—~6-§-T4==5935.
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¥fge, @ qar § o smfads 5g &
FIT T A7, § 93 ZA1 § ¢

“l have given supporting document
to prove that before amendment was
incorporated in the Blue book entitled
“Rules and [Instructions covering
Prtme Minister when on tour and in
travel” the relevant provision read
as follows :—

71(6). Tt has been noticed that the
rostrum arrangements are 2ot al-
ways properly made because the
hosts are sometimes unable to
bear the cost. As the Prime
Minister security is the concern of
the State, all arrangements for
putting up the rostrum and the bar-
riers at the meeting place will be
borne by the State whatever may be
the occasion for which the public
meeting is called, excepr election
meetings.”’

P.M.

Tad ag @ faar § -
It was amended on 19-11-69—

“In the case of public meetings other °
than election meetings, all expenditure
on the arrangements including provi-
sion of rostrum. the setting up of bar-
ricades, making lighting arrangements,
public address system, etc,, will be
bornc by the State Government. The
Term ‘public meeting’ mentioned in
this paragraph shall cover not only -
meetings organised by the State Gov-
ernments but also those held by the
political parties to which the general
public has access.”

‘Tl guE WAl T R oA o
gFre wv faar war i ug g faar..

Bafinitnls

s\ ToaiT fag : =iwa, T S A 77
T (Interruptions)

i TEATAN . # 3g FEAT AR
g (Interruptions)

THE VICE-CHAIRMAN (Shri V. B.
RAJU) : The House stands adjourned till
11.00 A. M. tomorrow.

The House adjourned at one
minute past six of the clock till
eleven of the clock on Thurs-
day, the 9th May, 1974.



